THE UNIVERSITY OF RAJASTHAN ACT

UNIVERSITY OF RAJASTHAN
JAIPUR



THE UNIVERSITY OF RAJASTHAN ACT

THE UNIVERSITY OF RAJASTHAN ACT, 1946
(As amended to-date)

An Act to incorporate the University of Rajasthan.

Short Title

#1. This Act may be called the University of Rajasthan Act, 1946.
Definitions

2. In this Act and in the Statutes, unless there is anything repugnant
in the subject or context :-

(a) “Principal” means the head of an affiliated college or any
person duly appointed to act as such ;

(b) “Registered Graduate” means a graduate registered under the
provisions of this Act ;

#(c) “Statutes”, “Ordinances”, “Regulations” and “Rules” mean
respectively, the Statutes, Ordinances, Regulations and
Rules of the University made under this Act.

**(d) “Teacher” means Professors, Readers, Lecturers and such
other persons engaged in the work of teaching in a
Department of the University or in any of its affiliated
colleges or approved institutions ;

(e) “University Teachers” means persons appointed by the
University under the provisions of this Act for the purpose
of imparting instruction in the University ;

o (f) “University” means the University of Rajasthan ;

*(g) “Approved” means approved by the University under the
provisions of this Act ;

*(h) “External students” means a student, not being an internal
student, who prepares for an examination of the University
under such conditions as may be prescribed ;

# The name of the University was changed from the University of Rajputana
to the University of Rajasthan by the University of Rajputana (change of
name) Act, 1956.

e As amended by the University of Rajputana (Second Amendment) Act,
1950.

** As amended by the Rajasthan Secondary Education Act., 1957.

* Added by the University of Rajputana (Second Amendment) Act, 1950.
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*(1) “Government” means the Government of Rajasthan ;

*(j) “Institution” means an institution for research or specialised
studies or any other institution approved as such by the
University under the provisions of this Act ;

*#(k) “Internal Student” means a student who pursues a regular
course of study at a colleges affiliated to the University or at
an institution approved by the University or in a Department
of the University ; and

() “Recognised” means recognised by the University under the

provisions of Act.

The University

3. (1) The first Chancellor, the first Pro-Chancellor and the first Vice-
Chancellor of the University and the first members of the Senate,
*the Syndicate and the Academic Council and all persons who may
hereafter become such officers or members, so long as they continue
to hold such office or membership, will constitute a body corporate
by the name of “The University of Rajasthan”. #

(2) The University shall have perpetual succession and a Common Seal
and shall sue and be sued by the said name.

Powers of the University

4. The University shall have the following powers, namely :-

(1) to provide for instruction in such branches of learning as the
University may think fit, and to make provision for research and for
the advancement and dissemination of knowledge ;

*%*(1A) to make such provisions as would enable affiliated colleges and
approved institutions to undertake specialisation of studies and to
organise common laboratories, libraries, museums and other
equipment for teaching, instruction, training and research ;

(1B) to establish, maintain and manage colleges, departments and
institutes or research or specialised studies ;

(2) to hold examinations and to confer degrees and other academic
distinctions upon-

## (a) Persons who have pursued a course of study in the University or its
affiliated colleges or approved institutions and appear at and pass
the examinations of the University under conditions laid down in
the Ordinances and Regulations ;

* Added by the University of Rajputana (Second Amendment) Act, 1950.
* *As amended by the Rajasthan Secondary Education Act, 1957.
¢ As amended by the University of Rajputana (Amendment) Act, 1948.
# Amended as “The University of Rajasthan” by the University of
Rajputana (change of name) Act, 1956.
## As amended by the University of Rajasthan (Amendment) Act, No. 17 of
1973.
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# (b) persons who have not pursued a course of study in the University
or its affiliated colleges or approved institutions, but appear at
and pass the examinations of the University as non-collegiate
students under such conditions as may be prescribed by the
University from time to time ;

Provided that such students have been residing within the
State of Rajasthan for such period as may be prescribed by the
University in the Ordinances and Regulations.

# (c) Omitted.

(3) to confer honorary degrees or other distinctions on approved persons
in the manner laid down in the Statutes ;

*(4) to confer degree, diplomas and other academic distinctions on, and to
provide teaching, instruction and training for external students, in the
manner prescribed by the Statutes, Ordinances and Regulations ;

**(4A) to admit colleges and institutions to the privileges of the University
and to  withdraw such privileges ;

(5) to institute professorships, readerships and any other teaching posts
required by the University ;

(6) to appoint persons as professors, readers, or otherwise as University
teachers ;

##(7) to inspect affiliated colleges and approved institutions and to take
measures to ensure that proper standards of teaching, instruction and
training are maintained in them ;

(8) to supervise and control the residence and discipline of students of

the University and to make arrangements for promoting their health
and general welfare ;

® (9) Omitted.

(10) to institute and award scholarship and other benefits in accordance
with the Statutes and the Regulations ;

(11) to demand and receive payment of such fees and other changes as may
be authorised by the Ordinances ;

(12) to make grants from the funds of the University for assistance to
extramural teaching ;

(13) to establish and administer a University Officers’ Training Corps ;

# As amended by the University of Rajasthan (Amendment) Act No. 17 of 1973.
* As amended by the University of Rajputana (Second Amendment) Act, 1950.
**As amended by the Rajasthan Secondary Education Act, 1957.

##As amended by the Rajasthan Secondary Education Act, 1957.
e Omitted by the Rajasthan Secondary Education Act, 1957.
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(14) to co-operate with other universities and authorities in such manner and
for such purposes as the University may determine; and

(15) to do all such other acts, whether incidental to the powers aforesaid or
not, as may be requisite in other to further the objects of the University
as an educational body, and to cultivate and promote the arts, science
and other branches of learning.

Territorial exercise of Powers

* 5. The jurisdiction of the University shall extend to, and the powers
conferred by the or under this Act shall be exercisable in, all the University
departments at Jaipur, all its constituent colleges, institutions and institutes,
other than the Institute of Correspondence Studies and all other colleges,
institutions and institutes situated within the Muncipal limits of Jaipur, all
such colleges, institutions and institutes in the State as provide instruction in
various systems of medicine, all the Engineering colleges, institutions and
institutes in the State except the M.B.M. Engineering College, Jodhpur and
such other colleges, institutions and institutes in the State as the State
Government may, by notification in the official Gazette, direct.

6. (1) The offices of the University and the Senate Hall shall be located at
Jaipur, which shall be the headquarters of the Vice-Chancellor.
o (2) Omitted.

University open to all classes, castes and creed

7. The University shall be open to all persons of either sex, and of whatever
race, creed, caste, or class, nor shall any consideration whatsoever be paid to
such distinctions in respect of any privilege, award, appointment or
promotion, conferred by the University, except as may be specially provided
by the Statutes, or, in respect of any benefaction accepted by the University,
where such distinction is made a condition thereof by any testamentary or
other instrument creating such benefaction :

Provided that nothing in this Section shall be deemed to prevent
religious instruction being given in the manner prescribed by the Ordinances
to those not unwilling to receive it by persons approved for that purpose by
the Syndicate.

Teaching of the University
*#8. (1) All teaching recognised by the University shall be conducted either
in the University or in-
(a) affiliated colleges, and
(b) approved institutions.
(2) The courses of study and curricula to be followed in the University,
or its affiliated colleges may be prescribed by the Statutes &
Ordinances and subject thereto, by the Regulation.

* As amended by the University of Rajasthan (Amendment) Act, No.36 dated
07-11-1987 and Act No. 10 dated 15.10.1988.

e Onmitted by the University of Rajasthan (Amendment) Ordinance No. 9 of 1969.

** As amended by the Rajasthan Secondary Education Act, 1957.
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The Visitor
# 8A. (1) The President of India shall be the Visitor of the University ;

(2) The Visitor shall have the right to cause an inspection, to be made

by such person or persons as he may direct, of the University, its
buildings and laboratories and equipments and of any institution
maintained by the University and also of the examinations, teaching
and other work conducted or done by the University and to cause an
inquiry to be made in like manner in respect of any matter
connected with the University. The Visitor shall in every case give
notice to the University of his intention to cause an inspection or
inquiry to be made, and University shall be entitled to be
represented thereat ;

(3) The Visitor may address the Vice-Chancellor with reference to the

results of such inspection and inquiry, and the Vice-Chancellor
shall communicate to the Senate the views of the Visitor with such
advice as the Visitor may be pleased to offer upon the action to be
taken thereon ;

(4) The Senate shall communicate through the Vice-Chancellor to the

Visitor such action, if any, as it is proposed to take or has been
taken upon the results of such inspection or inquiry; and

(5) Where the Senate does not, within reasonable time, take action to

* 8B.

the satisfaction of the Visitor, the Visitor may after considering any
explanation furnished or representation made by the Senate, issue
such directions as he may think fit and the Senate shall comply with
such directions.

Omitted.

Officers of the University
¢ 9. The following shall be the Officers of the University :-

() The Chancellor,
(i) The Vice-Chancellor

*¢(ii-a) The Pro-Vice-Chancellor,
(iii) The Registrar
A (iii-a) The Comptroller

(iv) The Deans of the Faculties,
(v) The University Librarian, and

(vi) Such other persons in the service of the University as may be

declared by the Statutes to be the Officers of the University.

# Added by the University of Rajputana (Second Amendment) Act, 1950.

* Omitted by the Rajasthan Adaptation of Laws (on State and Concurrent
subjects) Order, 1956.
* As amended by the University of Rajputana (Second Amendment) Act, 1950.
** Added by the University of Rajasthan (Amendment) Act, No. 13 of 1978.
A Added by the University of Rajasthan (Amendment) Act, 2013.
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The Chancellor

4 10.(1) The Governor of Rajasthan shall be the Chancellor of the University and
shall by virtue of his or her office be the Head of the University.

(2) The Chancellor shall when present preside at the Convocations of the
University.

(3) The Chancellor shall by virtue of his or her office, be the Chairman of the
Senate and as such shall, when present, preside at the meetings thereof.

(4) The Chancellor shall have the right to cause an inspection, to be made by

such person or persons, as he or she may direct —

(a) of the University, its buildings, laboratories, libraries, museums,
workshops and equipments; or

(b) of any colleges, institution or hostel maintained by the University;
or

(c) of the teaching and other work conducted or done by the University ;
or

(d) of the conduct of any examination held by the University.

(5) The Chancellor shall also have the right to cause an inquiry to be made by
such person or persons as he or she may direct in respect of any matter
connected with the University.

(6) The Chancellor shall in every case, give notice to the University of his or
her intention to cause an inspection or inquiry to be made and the
University shall be entitled to be represented at such inspection or
inquiry.

(7) The Chancellor, shall communicate to the Vice-Chancellor his or her
views with reference to the results of such inspection or inquiry and the
Vice-Chancellor place the same before the Syndicate for communicating
the views of the University, within the time fixed by the Chancellor.

(8) After ascertaining the opinion of the University thereon, the Chancellor
shall advise the University upon the action to be taken and fix a time
limit for taking such action.

(9) The University, through the Syndicate, within the time limit fixed report
to the Chancellor the action taken or proposed to be taken on the advice
tendered by the Chancellor.

(10) If the University does not take action within the time limit fixed, or if the
action taken by the University is, in the opinion of the Chancellor, not
satisfactory, the Chancellor may, after considering any explanation
offered or representation made by the University, issue such direction as
he or she may deem fit and the University shall comply with such
direction.

(11) If the University does not comply with such direction issued as per sub-
section (10) within such time as may be fixed in that behalf by the
Chancellor, the Chancellor shall at his or her discretion have power to
appoint any person or body to implement such direction and make such
order as may be necessary for the expenses thereof.

(12) Confirmation of the making, repeal or alteration of Statutes rests with the
Chancellor.

(13) The Chancellor shall have such other powers as may be conferred on him
or her by this Act or the Statutes.”

*11. Omitted.

*  Omitted by the University of Rajputana (Second Amendment) Act, 1950.
A As amended by the University of Rajasthan (Amendment) Act, 2013.
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The Vice-Chancellor
A @12. (1) The Vice-Chancellor shall be a whole time paid officer of the University.

*(2) No person shall be eligible to be appointed as Vice-Chancellor unless he
is, a distinguished academician having a minimum of ten years experience
as Professor in a University or college or ten years experience in an
equivalent position in a reputed research and or academic administrative
organization and, of highest level of competence, integrity, morals and
institutional commitment.

(3) The Vice-Chancellor shall be appointed by the Chancellor in consultation
with State Government from amongst the persons included in the panel
recommended by the Search Committee consisting of:-

(a) One person nominated by the Syndicate;

(b) One person nominated by the Chairman, University Grants
Commission;

(c) One person nominated by the Chancellor; and

(d) One person nominated by the State Government,

and the Chancellor shall appoint one of these persons to be the
Chairman of the Committee.

(4) An eminent person in the sphere of the Higher Education not connected
with the University and its Colleges shall only be eligible to be
nominated as the member of Search Committee.

(5) The Search Committee shall prepare and recommend a panel of not less
than three persons and not more than five persons to be appointed as
Vice-Chancellor.

(6) For the purpose of selection of Vice—Chancellor, the Search Committee
shall invite applications from eligible persons through a public notice
and while considering the name of persons to be appointed as Vice-
Chancellor, the Search Committee shall give proper weightage to
Academic excellence, exposure to the Higher Education system in the
country and adequate experience in Academic and administrative
governance and record its findings in writing and enclose the same with
the panel to be submitted to the Chancellor.

(7) The term of the office of the Vice- Chancellor shall be three years from
the date on which he enters upon his office or until he attains the age of
seventy years, whichever is earlier:

Provided that the same persons shall be eligible for reappointment
for a second term.

(8) The Vice—Chancellor shall receive such pay and allowances as may be
determined by the State Government. In addition to it, he shall be
entitled to free furnished residence maintained by the University and
such other perquisites as may be prescribed.

(9) When a permanent vacancy in the office of the Vice—Chancellor occurs
by reason of the death, resignation, removal or the expiry of his term of
office, it shall be filled by the Chancellor in accordance with sub-
section (3), and for so long as it is not so filled, stop- gap arrangement
shall be made by him under and in accordance with sub- section(10).

(10) When a temporary vacancy in the office of the Vice—Chancellor occurs
by reason of leave, suspension or otherwise or when a stop-gap
arrangement is necessary under sub-section (9), the Registrar shall forth

A As amended by the University of Rajasthan (Amendment) Act No0.06 of 2013.
e As amended by the University of Rajasthan (Amendment) Act No.10 of 2017.
* As amended by the Universities Laws (Amendment) Act No. 17 of 2019.
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with report the matter to the Chancellor who shall make, on the advice
of the State Government, arrangement for the carrying on of the
function of the office of the Vice—Chancellor by any other
Vice—Chancellor of a State University.

(11) The Vice—Chancellor may at any time relinquish office by submitting,
not less than sixty days in advance of the date on which he wishes to be
relived, his resignation to the Chancellor.

(12) Such Resignation shall take effect from the date determined by the
Chancellor and conveyed to the Vice—Chancellor.

(13) Where a person appointed as the Vice—Chancellor was in employment
before such appointment in any other college, institution or University,
he may continue to contribute to the provident fund of which he was a
member in such employment and the university shall contribute to the
account of such person in that provident fund.

(14) Where the Vice—Chancellor had been in his previous employment, a
member of any insurance or pension scheme, the University shall make
a necessary contribution to such scheme.

(15) The Vice—Chancellor shall be entitle to travelling and daily allowances
at such rates as may be fixed by the Syndicate.

(16) The Vice—Chancellor shall be entitle to leave as under :-
(a) Leave on full pay at the rate of one for each every eleven days of
active service; and

(b) Leave on half pay at the rate of twenty days for completed year of
service;

Provided that leave on half pay may be commuted as leave on full
pay on production of medical certificate.

(17) The Vice-Chancellor shall be the Principal academic, administrative and
executive officer of the University and shall exercise overall
supervision and control over the affairs of the University. He shall have
all such powers as may be necessary for true observance of the
provisions of this Act and Statutes.

(18) The Vice—Chancellor shall, where immediate action is called for, have
power to make an order so as to exercise any power or perform any
function which is exercised or performed by any Authority under this
Act or the Statutes :

Provided that such action shall be reported to the Authority as
would have in the ordinary course dealt with the matter for approval ;
Provided further that if the action so reported is not approved by such
Authority not being the Syndicate, the matter shall be referred to the
Syndicate, whose decision shall be final and in case of the Authority
being the Syndicate, the matter shall be referred to the Chancellor
whose decision shall be final.

(19) The Vice—Chancellor may, on being satisfied that any action taken or
order made by any Authority is not in the interest of the University or
beyond the power of such Authority, require the Authority to review its
action or order. In case the Authority refuses or fails to review its action
or order within sixty days of the date on which the Vice—Chancellor has
so required, the matter may be referred to the Syndicate or to the
Chancellor, as the case may be, for final decision.
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Removal of Vice-Chancellor

#12-A. (1) Notwithstanding anything contained in the Act, if at any time on the
report of the State Government or otherwise, in the opinion of the
Chancellor, the Vice-Chancellor wilfully omits or refuses to carry out
the provisions of this Act or abuses the powers vested in him. Or if
otherwise appears to the Chancellor that the continuance of the Vice-
Chancellor in office is detrimental to the interest of the University, the
Chancellor may, in consultation with the State Government, after
making such inquiry as he deems proper, by order, remove the Vice-
Chancellor :

Provided that the Chancellor may, in consultation with the State
Government at any time before making such order, place the Vice-
Chancellor under suspension pending enquiry:

Provided further that no order shall be made by the Chancellor
unless the Vice-Chancellor has been given a reasonable opportunity of
showing cause against the action proposed to be taken against him.

(2) During the pendency or in contemplation of any inquiry referred to in
sub-section (1) the Chancellor may, in consultation with the State
Government order that till further order —

(a) such Vice-Chancellor shall refrain from performing the
functions of the office of the Vice-Chancellor, but shall

continue to get the emoluments to which he was
otherwise entitled;

(b) the functions of the office of the Vice-Chancellor shall
be performed by the person specified in the order.”.

# Added by the Universities’Laws (Amendment) Act No. 17 of 2019.
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Powers and duties of the Vice-Chancellor

13. (1) The Vice-Chancellor shall be the principal executive and academic officer
of the University. He shall, in the absence of the Chancellor, preside at any
convocation of the University. He shall be the ex-officio Chairman of the
Senate, the Syndicate and the Academic Council and of any board or
committee of which he is member. He shall be entitled to be present and to
speak at any meeting of any authority or other body of the University but
shall not be entitled to vote thereat unless he is a member.

(2) It shall be the duty of the Vice-Chancellor to see that this Act, the Statutes
and the Ordinances are faithfully observed, and he shall have all powers
necessary for this purpose.

(3) He shall have power to convene meeting of the Senate, the Syndicate and
the Academic Council, and joint meeting of Faculties.

(4) (a) He may take action in any emergency which, in his opinion, calls for
immediate action. He shall, in such a case, and as soon as may be
thereafter, report his action to the officer, authority or other body who
or which would ordinarily have dealt with the matter.

(b) When action taken by the Vice-Chancellor under clause (a) affects any
person in the service of the University, such person shall be entitled to
prefer an appeal to the Syndicate within fifteen days from the date on
which such action is communicate to him.

(5) He shall give effect to any order of the syndicate regarding the
appointment, dismissal or suspension of an officer or teacher of the
University.

*(6) He shall exercise general control in the University and all powers of
discipline shall be vested in him.

(7) He shall exercise such other powers as may be prescribed by the Statutes
and the Ordinances.

# The Pro-Vice-Chancellor
13A. (1) The Pro-Vice-Chancellor may be a whole-time or part-time officer of the
University and shall be appointed by the Chancellor in consultation with
the Vice-Chancellor.
(2) The Pro-Chancellor shall hold office for a period of three years and shall
be eligible for re-appointment for a second term and such re-appointment
shall be made in the manner prescribed in sub-section (1):

Provided that no person shall be appointed as Pro-Vice-Chancellor
for more than two terms:

Provided further that notwithstanding the expiry of his term, the Pro-
Vice-Chancellor shall continue to hold his office until his successor is
appointed and enters upon his office.

* As amended by the University of Rajasthan (Amendment) Ordinance No. 10 of
1975.
# Added by the University of Rajasthan (Amendment) Act No. 13 of 1978.
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(3) The emoluments and other conditions of service of the Pro-Vice-
Chancellor shall be such as may be prescribed by the Statutes ;

Provided that the emoluments and the conditions of service of the
first Pro-Vice-Chancellor shall be such as are specified by the Chancellor.

(4) The Pro-Vice-Chancellor may, at any time, relinquish his office by
submitting, not less than sixty days in advance of the date on which he
wishes to be relieved, his resignation to the Vice-Chancellor, or if there be
no Vice-Chancellor, to the Chancellor.

(5) Subject to the control and supervision of the Vice-Chancellor, the Pro-
Vice-Chancellor shall exercise the powers and perform the functions as
specified below :

(a) Implementation of decision taken by various bodies of the University,
such as the Senate, the Syndicate and the Academic Council ;

(b) Attending to all matters relating to affiliated colleges ;

(c) Appointment of clerical staff of the University except those for which
powers have been delegated to the Registrar ;

(d) Disciplinary powers in respect of above staff ;

(e) Attending to all matters relating to students’ welfare etc; and

(f) Perform such other duties and functions and exercise such other
powers as the Vice-Chancellor may specify in general or in individual
cases and shall assist the Vice-Chancellor in all matters, academic
and administrative.

The Registrar

14. (1) The Registrar shall be appointed by the Syndicate on the recommendation of
a Selection Committee consisting of the following:-

See Sections 3, 4 and 5 of the Rajasthan Universities’ teachers and
officers (Special conditions of Service) Act of 1974 as amended vide act of
1976.

(2) The emoluments and conditions of service of the Registrar shall be such as
may be determined by the Syndicate.

(3) The Registrar shall be ex-officio Secretary of the Senate, the Syndicate and
Academic Council, but shall not be a member of the Syndicate and the
Academic Council.

Duties of the Registrar

15. The Registrar shall be the custodian of the records and of the common seal of
the University on behalf of the Syndicate. He shall act as the Secretary of the
Senate, the Syndicate and the Academic Council. He shall perform such other
duties as may be prescribed by the Statutes and the Ordinances or required,
from time to time, by the Syndicate or by the Vice-Chancellor.

Other Officers
*16. The mode of appointment and the functions of the officers of the University,
other than the Chancellor, in so far as they are not prescribed herein, shall be
prescribed by the Statutes and the Ordinances.

* As amended by the University of Rajputana (Second Amendment) Act, 1950.
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Authorities of the University

® 17. The following shall be the authorities of the University, namely:-
(i) the Senate,
(i) the Syndicate,
(iii) the Academic Council
(iv) the Faculties,
(v) the Board of Studies,
(vi) the Board of Inspection, and

(vii) such other bodies of the University as may be declared by the Statutes
to be the authorities of the University.

The Senate-Composition and term of office

#18. (1) the Senate shall consist of the following persons, namely:-
I. Ex-Officio Members

(i) the Chancellor,
(i1) the Vice-Chancellor,
##(ii-a) the Pro-Vice-Chancellor,

(iii) all former Vice-Chancellors,

(iv) Vice-Chancellors of other Universities in Rajasthan,

(v) the Registrar

(vi) the Deans of Faculties,

(vii) the Minister for Education, Rajasthan,

(viii) the Chairman, Board of Secondary Education, Rajasthan,

(ix) the Director of College Education, Rajasthan,

(x) the Director of Education (Primary and Secondary) or where the post of
such Director is in abeyance, the Additional Director of Education
(Primary and Secondary), Rajasthan, or any such officer by whatever
name designated, who is for the time being appointed by the State
Government to discharge the duties and perform the functions of such
Director,

(xi) the Director of Technical Education, Rajasthan,

(xii) the Members of the Syndicate,

(xiii) the Heads of University Department of the status of a Professor and
Reader,

*(xiii-A) the President of the Central Union (Students) of the University,

(xiv) such other ex-officio members, not exceeding four, as may be provided
for in the Statutes.

® As amended by the Rajasthan Secondary Education Act, 1957.

# As amended by the University of Rajasthan (Amendment) Act No. 19 of 1962.
## Added by the University of Rajasthan (Amendment) Act No.13 of 1978.

* Added by the University of Rajasthan (Amendment) Ordinance No. (6) of 1974.
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II. Life Members

(xv) every person who has made a donation to the University at any one time
of an amount of or of property valued at one lakh of rupees or more, or a
representative nominated in this behalf by such person during his life
time:

Provided that in the case of the donor being a corporate body, the
membership shall last for a period of 20 years from the date of acceptance
by the University of such donation.

III. Other Members

(xvi) three members, not below the rank of the Head of the following
Departments, to be nominated by the State Government by rotation:-
(i) Medical,
(i1) Industries and Commerce,
(iii) Forest,
(iv) Public Works,
(v) Mines and Geology, and
(vi) Development and Planning,

(xvii) five Principals of Post-Graduate Colleges, elected by the principals of Post-
Graduate Colleges,
(xviii) two members of the State Legislature nominated by the Speaker.

(xix) four persons elected by the Academic Council from amongst its members,

(xx) four persons, not being teachers, elected by the registered graduates of the
University from amongst themselves,

(xxi) two Principals of Degree Colleges, elected by the principals from amongst
themselves in the manner prescribed by the Statutes.

(xxii) one Principal of a Medical College, nominated in rotation by the Vice-
Chancellor,

(xxiii) one Principal of an Engineering College, nominated in rotation by the
Vice-Chancellor,

(xxiv) one Principal of a Teachers’ Training College, nominated in rotation by
the Vice-Chancellor,

*(xxv) (a) fifteen persons elected by the teachers, other than Heads of University
Departments, Directors, Deans, Principals from amongst themselves.
Out of this fifteen, five persons shall be elected separately by the said
teachers in University teaching departments and constituent colleges
from amongst themselves and the rest ten separately by the said
teachers of affiliated colleges from amongst themselves,

*%(b) Omitted.

* As amended by the University of Rajasthan (Amendment) Act No. 14 of 1972.
** Omitted by the University of Rajasthan (Amendment) Act No.8 of 1977.
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(xxvi) persons who have rendered distinguished service to education, not
exceeding four in number, nominated by the Chancellor,

(xxvii) persons not exceeding four in number, nominated by the State Government

and

# (xxviii) (a) ten persons elected as follows:

@)

(@)

3

three internal students shall be elected by the Presidents of the
Students Unions of University teaching departments and
constituent colleges and ten representatives, including the
President of the Central Union of the University, elected by the
Executive of the Central Union ;

three internal students shall be elected by the Presidents of the
Students Unions of Affiliated Colleges; and

four persons shall be elected form amongst themselves by :-

(1) the internal students, who have obtained highest percentage of
marks in various subjects at the post-graduate (previous)
examinations of the University in the preceding year;

(i1) the internal students, who have obtained highest percentage of
marks in various University examinations at under-graduate
and degree level in the preceding year; and

(iii) two representatives, elected from amongst themselves by the
registered scholars, in University teaching departments,
constituent colleges and affiliated colleges, who are not
employed in University teaching departments, constituent
colleges and affiliated colleges.

(b) A person, other than a registered scholar as mentioned in sub-clause (a)
(3) (iii), who has passed High School Examination more than eight
years ago or pre-University more than seven years ago or has taken or is
likely to take more than one year in excess of the period prescribed for
the course of which he has been or is an internal student or has not been
an internal students of the University for at least one year shall not be so
elected under sub-clause (a).

(c) He shall automatically cease to be a member of the Senate on his ceasing
to be an internal student or a registered scholar or holding the office,
which entitles him to be elected as such, as the case may be.

Explanation : The election of the persons under clauses (xxv) and
(xxviii) shall be held in accordance with the system of proportional
representation by means of the single transferable vote and the voting at
such election shall be by secret ballot.

# As amended by the University of Rajasthan (Amendment) Act No. 14 of 1972.
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*(2) Members of the Senate, other than ex-officio members, life members
and other members elected under clauses (xxv) and (xxviii) of sub-
division III of sub-section (1) shall hold office for a period of five
years. The other members elected under clause (xxv) shall hold
office for a period of three years and other members elected under
clause (xxviii) shall hold office for one year from the date of election
or until fresh elections are held, whichever is earlier; provided that
the members continue to be internal student and fulfil the conditions
as laid down in sub-clauses (b) and (c) of clause (xxviii) of sub-
section (1) above; the burden of proof that the member continue as
such and fulfils the requisite condition shall be on the student
concerned and he may be required to produce a certificate to that
effect through the Head of the Institution.

Meetings of the Senate

19. (1) The Senate shall, on a date to be fixed by the Vice-Chancellor, meet once
a year at a meeting to be called the annual meeting of the Senate.

(2) The Vice-Chancellor may, whenever he thinks fit, and shall upon a
requisition in writing signed by not less than twenty-five members of the
Senate, convene a special meeting of the Senate.

Functions of the Senate
20. Subject to the provisions of this Act, the Senate shall perform the following
functions :

(a) of making Statutes, and of amending and repealing Statutes, subject to
confirmation by the Chancellor ;

(b) of considering and cancelling Ordinances; and

(c) of considering and passing resolutions on the annual report, the annual
accounts and the financial estimates; and shall perform such other
functions as may be defined by this Act or the Statutes.

* As amended by the University of Rajasthan (Amendment) Act No. 17 of 1973.
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Syndicate

* 21. (1) The Syndicate shall be the executive body of the University and shall
consist of the following persons, namely :-
(i) Vice-Chancellor ;

(ii) Pro-Vice-Chancellor ;
(iii) two persons nominated by the Vice-Chancellor from amongst the
Deans of Faculties ;
(iv) two University Professors nominated by the Vice-Chancellor
other than Deans ;
(v) one educationist nominated by the Chancellor ;
(vi) two principals to be nominated by the State Government ;
(vii) Director, College Education, Rajasthan ;

(viii) two persons to be nominated by the State Government ;
iX) two teachers, who have put in not less than seven years teachin
two teach ho have put t less th y teaching

experience in the institutions of higher education in Rajasthan on

1** January immediately preceding the year in which election are

held, other than University Professors, Deans, Principals of

affiliated /constituent colleges, to be elected by the teachers

separately from amongst themselves as below :

(a) one teachers to be elected from amongst themselves by the
teachers of the University teaching departments and
constituent colleges ;

(b) one teacher to be elected from amongst themselves by the
teachers of the affiliated colleges ;

(x) two members of the State legislature to be nominated by the

State Government ;

(xi) (a) one person elected by the Senate from amongst the students
of the University teaching departments and constituent
colleges who are elected as ‘other members’ of the Senate
under clause (xxviii) of sub-division III of sub-section (1) of
Section 18 and the ex-officio member of the Senate under
clause (xiii-A) of sub-division I of sub-section (1) of the
said section ;

(b) one person elected by the Senate from amongst the students
of all affiliated colleges who are elected as other members’
of the Senate under clause (xxviii) of sub-division III of
sub-section (1) of Section 18.

Explanation : The student members elected under clause
(xi) shall not be associated with the :-
(a) appointment of examiners ;
(b) finance ;
(c) selection of the employees of the University.
(2)  The members of the Syndicate, other than the Vice-Chancellor and the
Director, College Education shall hold office for a period of three years
from the date of their nomination or election, as the case may be.

* As amended by the University of Rajasthan (Amendment) Ordinance No. 3 of
1981.
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Syndicate-Functions

*22. Subject to such conditions as may be prescribed by or under the provisions of
this Act, the Syndicate shall exercise the following powers and perform the
following functions, namely:-

(a) to make, amend and cancel Ordinances ;

(b) to hold, control and administer property and funds of the University ;

(c) to accept, on behalf of the University donations, bequests or transfer of
movable or immovable property ;

(d) to administer any funds or resources placed at the disposal of the
University for specific purposes ;

(e) to invest moneys belonging to the University ;
(f) to enter into, very, carry out confirm and cancel contracts on behalf of
the University ;
® (ff) on the security of the property of the University or on any other security
and subject to the prior concurrence of the State Government to borrow
money or raise public loans for the purpose of the University.

**(g) subject to the provisions of this Act and the Statutes, to appoint officers
(other than the Chancellor, Vice-Chancellor and Deans of Faculties) ,
teachers, and to define their duties, emoluments and conditions of
service ;

(h) to determine the form, provide for the custody, and regulate the use of the
common seal of the University ;

#(i) subject to the Statutes, to inspect and to affiliate, recognise or approve
colleges and hostels or institutions, and to withdraw affiliation,
recognition or approval from them ;

(j) to arrange for the holding of examinations and publishing results thereof ;

(k) to maintain proper standards of teaching and examination in consultation
with the Academic Council ; and

#(1) to recommend minimum scales of salaries of teachers in colleges.

*As amended by the University of Rajputana (Second Amendment) Act, 1950.

® Added by the University of Rajasthan (Second Amendment) Ordinance No. 18 of
1974.

**As amended by the University of Rajasthan (Amendment) Ordinance No. 10 of
1975.

# As amended by the Rajasthan Secondary Education Act, 1957.
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Academic Council — Compositions and term office

®23. (1) The Academic Council shall be the Academic body of the University and

shall consist of the following persons, namely :-

(1) the Vice-Chancellor,
*¢(ia) the Pro-Vice-Chancellor,
(i1) the Deans of Faculties,

(iii) the Heads of University Departments of the status of a Professor or a
Reader.

(iv) the Convener of the Board of Studies, and

(v) five persons co-opted by the Academic Council who possess special
attainments in  particular studies and who are not teachers in the
University or any affiliated college or approved institution.

(2) The term of office of the members of the Academic Council, other than
ex-officio members, shall be three years.

Academic Council — Functions

* 23A. (1) The Academic Council shall have control and general regulation of and
be responsible for the maintenance of the standards of teaching and
examination within the University.

(2) Without prejudice to the generality of the foregoing provision and
subject to such conditions as may be prescribed by or under the
provisions of this Act, the Academic Council shall exercise the
following powers and perform the following functions, namely :-

(i) subject to the approval of the Syndicate, to make, amend and
cancel Regulations laying down courses of study and
curricula ;

(i) to propose to the Syndicate, Ordinances concerning admission
to the University or to its examinations, courses of study &
curricula, schemes of examination and attendance ; provided
that proposals regarding courses of study and curricula and
schemes of examination shall be made after considering the
reports, when necessary, of the Faculty or of Faculties
concerned ;

(ii1) to make proposals regarding the maintenance of standards of
teaching and examination ;

(iv) to advise the Syndicate regarding the institution of University
teaching posts in particular subject ;

(v) after considering the recommendations of the Faculty
concerned, to advise the Syndicate regarding the institution of
Boards of Studies and their strength ;

® As amended by the University of Rajputana (Second Amendment) Act, 1950.

®® Added by the University of Rajasthan (Amendment) Act No. 13 of 1978.
* Added by the University of Rajpujtana (Second Amendment) Act, 1950.
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(vi) to advise the Syndicate regarding University fees ;

(vii) to advise the Syndicate regarding equivalence of examinations
and recognition of the examinations of other bodies ;

(viii) to advise the Syndicate regarding the University Library and
the appointment of a University Library Committee ;

(ix) to advise the Syndicate regarding the conditions of award and
tenure of University scholarships and other benefits ;

(x) to refer matters to Faculties and Board of Studies ;
(xi) to promote research ; and

(xii) to advise the Syndicate regarding all other academic matters.

Faculties — Number

* 24, The University shall include the Faculties of :-

(M
2
3)
“H
6))
(6)
(7
(®
€)
(10)

Arts ;

Social Science ;

Science ;

Commerce ;

Law ;

Medicine and Pharmaceutics ;

Engineering and Technology ;

Ayurveda

Education ; and

Such other Faculties as may be prescribed by the Statutes.

Faculties — Composition and term of office
#24A. (1) The Faculties of Arts, Science and Commerce shall consist of the

following :-
(i) the Dean of the Faculty ;
(il)  University Professors and Readers in the subjects assigned to the

Faculty ;

(ii1) all Heads of departments within the Faculty in the colleges affiliated

(iv)

)

(vi)

upto the degree standard, provided they have atleast 8 years

experience of teaching degree classes in subject of the Faculty ;
members co-opted by the Faculty concerned from among teachers
in affiliated colleges within the Faculty, the number of such
members not to exceed five in the case of the Faculty of Arts and
not to exceed two in the case of each of the Faculties of Science
and Commerce ;

members co-opted by the Faculty concerned from among persons,
who are not teachers in the University or in any of its affiliated
colleges, the number of such members not to exceed five in the
case of the Faculty of Arts and not to exceed three in the case of
each of the Faculties of Science and Commerce ; and

the Conveners of the Boards of Studies in the Faculty, who are not
otherwise included under the forgoing clauses.

* As amended by the University of Rajasthan (Amendment) Act, No. 19 of 1962.
# Added by the University of Rajputana (Second Amendment) Act, 1950.
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(2) The Faculties of Engineering and Technology, Medicine and
Pharmaceutics and Education shall consist of the following :-

(i) the Dean of the Faculty ;
(i1) University Professors and Readers in the subjects assigned to each
Faculty ;
(ii1) Heads of departments within each Faculty in degree colleges ; and
(iv) three persons not being teachers within the Faculty to be co-opted
by the Faculty concerned.
(3) The Faculty of Law shall consist of the following :-
(1) the Dean of the Faculty ;

(i1)) University Professors and Readers in the subjects assigned to
the Faculty ;

(ii1) Principal of separate Colleges of Law ;
(iv) the Head of the Department of Law being a whole-time teacher
of Law from each college, which is not a separate law College ;
(v) two teachers of Law in the University to be co-opted by the
Faculty ; and
(vi) three persons not being teachers in the University or any of its
affiliated colleges to be co-opted by the Faculty.
(4) The composition of other Faculties shall be prescribed by the Statutes.
(5) The members of a Faculty, other than ex-officio members, shall hold
office for a period of 3 years.
Deans of Faculties

* 24B. (1) There shall be a Dean of each Faculty who shall be appointed by the
Vice-Chancellor in the following order of preference, namely :-
(a) for the Faculties of Arts, Science, Social Science and Commerce :-
(i) University Professors or Principals of Post-Graduate College.
(i) University Reader in subject in which there are no University
Professors.

Note:- The Principal or the teacher to be appointed as Dean
must profess a subject included in the Faculty concerned.
(b) for the Faculty of Law :-
(1) University Professors of Law or Principals of Law Colleges ;
(i1) University Reader in Law in case there is no University
Professor ;
(iii) Heads of the Department of Law, being whole-time teachers of

law, in affiliated colleges which are not separate law college, not
below the rank of Professor.

(c) for the Faculties of Ayurveda, Engineering & Technology,
Medicine & Pharmaceutics and Education :-

(i) University Professors or Principals of post-graduate colleges
in the Faculty concerned ;

(i) Heads of Departments of subjects of the rank of Professors in
the Faculty concerned.

(d) for other Faculties :-
The qualifications and conditions of eligibility of the Deans, of
other Faculties shall be prescribed by the Statutes.

(2) The Deans shall hold office for a period of three years and no person
shall be eligible for re-appointment until a period of atleast three
years has lapsed after the expiry of his last term.

* As amended by the University of Rajasthan (Amendment) Act, No. 19 of 1962.
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Functions of Deans of Faculties

* 24C. (1) The Dean of a Faculty shall be responsible for the due observance of the
Statutes, Ordinances and Regulations relating to that Faculty.

(2) The Dean shall preside at the meeting of the Faculty and shall record its
proceedings.

(3) The Dean shall have the right to be present and speak at the meeting of
the Board of Studies relating to his Faculty but not to vote thereat
unless he is a member thereof.

Functions of the Faculties
*24D. Each Faculty shall exercise the following functions, namely :-

(a) to recommend to the Academic Council course of study and
curricula and scheme of examinations, after consulting the Boards
of Studies ;

(b)  to recommend to the Syndicate through, the Academic Council what
Boards of Studies should be instituted and the strength of such
Boards, and to constitute them as provided in Section 24-E ;

(¢) torecommend to the Academic Council conditions for the award of
degrees and other academic distinctions ;

(d) to co-ordinate work in the subjects assigned to the Faculty ;

(e) to organise research, or to secure co-ordination therein when
desirable ;

(f) to deal with any matter referred to it by the Academic Council or the
Syndicate ;

(g) to remit matters to Boards of Studies ;

(h) to consider any matter within its purview referred to it by a Board of
Studies ;

(i)  to hold meetings with the sanction of the Vice-Chancellor jointly
with any other Faculty or faculties, such joint meetings to be
convened by the Vice-Chancellor and to be presided over by him or
by a Dean nominated by him ; and

() to discharge such other functions as may be prescribed by the
Statutes.

Board of Studies — Number, composition and term of office

*24E. (1) There shall be a Board of Studies for each subject or group of
subjects. The number of the Boards of Studies in each Faculty as
also the number of members of each Board shall be determined by
the Syndicate on the recommendations of the Academic Council
and the Faculty concerned.

(2) The Boards of Studies shall be constituted by the Faculty concerned
for a period of three years.

(3) In the Faculties of Arts, Science, Commerce and Law, the members
of a Board shall not execeed :-

(a) seven in the case of a Board dealing upto post-graduate studies ;
and
(b) five in other cases.

* Added by the University of Rajputana (Second Amendment) Act, 1950.
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(4) The Faculties of Engineering and Technology, Medicine and
Pharmaceutics and Education shall have one Board each. The
number of members in the Board of Studies relating to the Faculty
of Education shall not exceed five and in each or the other two
Boards, eleven.

*(5) Omitted.

(6) There shall be atleast one and not more than two external members on
each Board consisting of five or less than five members and atleast
two and not more than three external members on each Board
consisting of more than five members.

(7) In the case of a board dealing upto post-graduate studies, there shall
be atleast three internal members who shall be heads of post-graduate
departments, or post-graduate teachers to the extent the number of
such heads is less than three in the University or in affiliated colleges
or approved Institutions.

(8) Each Board shall have a convener appointed by itself in the following
order of preference from among its internal members, namely :
(i) University Professors ;
(i) Principals of post-graduate colleges being heads of departments
or Principals of degree colleges who have held the office of the
Principal of a post-graduate college and head of a department for

at least five years ;
(iii) University Readers in subjects in which there is no University

Professor ;
(iv) Principals of degree colleges being heads of departments;
(v) Heads of post-graduate departments in colleges ; and
(vi) Heads of degree departments in colleges.
*(vil) Omitted.

*%* Explanation:- “Internal member’’ means a member who is a teacher in
the University or in an affiliated colleges or an approved institution ; and
“external member” means one who is not an internal member.

Board of Studies —Functions

# 24F. (1) The Boards of Studies shall recommend courses of study and curricula
in their respective subjects and shall advise on all matters relating thereto
referred to them by the Syndicate or the Academic Council or the
Faculty concerned ;

(2) A Board of Studies may bring to the notice of the Academic Council or
the Syndicate matters connected with examination in its subject or
subjects and may also address the Faculty concerned on any matter
connected with the improvement of the courses therein ;

* Omitted by the Rajasthan Secondary Education Act, 1957.
** As amended by the Rajasthan Secondary Education Act, 1957.
# Added by the University of Rajputana (Second Amendment) Act 1950.
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(3) Any two Boards of Studies may, with the consent of the Vice-
Chancellor, and shall at the request of the Academic Council or the
Syndicate, jointly meet and act in concurrence and render a joint report
upon any matter which lies within the province of both. In such cases
the joint meeting shall elect its own Chairman from among the two
conveners. The quorum of a joint meeting of the Board must include a
full quorum of each Board represented, no member present being
counted on more than one separate quorum ; and

(4) The Boards of Studies shall prepare panels of examiners in their
respective subjects in accordance with the Statutes.

*24G. Omitted.
* 24H. Omitted.

The Board of Inspection-Composition
#241. The Board of Inspection shall consist of the following namely :-

(i) the Vice-Chancellor ;
(i1) the Director of Education, Rajasthan ; and
(iii) The Deans of Faculties.

The Board of Inspection — Functions

*%24]. (1) The Board shall deal with application for affiliation, recognition or
approval of colleges and institutions within the territorial jurisdiction of
the University, arrange for their inspection in the manner prescribed by
the Statutes, and make recommendations to the Syndicate in regard to
their affiliation, recognition or approval, as the case may be ;

(2) The Board shall appoint two committees consisting of five members
each, one to deal with applications for affiliation of colleges and
another to deal with applications for approval of institutions. The
committees shall be appointed for a period of three years ; and

(3) Subject to approval by the Syndicate, the Board may make rules for the
approval, recognition and affiliation of institutions and colleges.

Other Boards
*%24K. (1) The University shall establish a Research Board, a Publications Board, a

Board of Sports, a Health and Residence Board and such other Boards
as may be prescribed by the Statutes.

(2) The powers and functions of the Boards established under sub-section
(1) shall be as prescribed by the Ordinances.

* Omitted by the Rajasthan Secondary Education Act, 1957.
# As amended by the Rajasthan Secondary Education Act, 1957.
**Added by the University of Rajputana (Second Amendment) Act 1950.



25
THE UNIVERSITY OF RAJASTHAN ACT

Autonomy of Approved Institutions

*24L. Subject to the general powers of inspection, supervision and calling of

periodical returns, to be exercised by the University in accordance with the
Statutes, approved institutions shall enjoy full autonomy in the matter of
prescribing their courses of study and curricula, organisation of their work
and in all other academic and administrative matters.

Privileges of Approved Institution

** 24M. While granting recognition the Syndicate shall specify the status of an

approved institution as a post-graduate or degree college, as the case may
be, and members of the staff of such institution shall then enjoy the same
rights and privileges as are allowed under this Act and the Statutes,
Ordinances, Regulations and Rules made there under to members of the
staff of a college of equal status in the University in respect or membership
of an authority or body of the University or for appointment as an officer of
or an examiner in the University.

Recognition of examinations conducted by Approved Institutions
# 24N. The Syndicate shall have power to recognise any degree, diploma or

## 25.
##26.

certificate granted by an approved institution as equivalent to a
corresponding degree, diploma or certificate of the University. The
University shall for this purpose, prescribe by Statutes the conditions and
the manner according to which an approved institution shall hold its
examination.

Omitted.

Omiitted.

Statutes —Scope

*27.

Subject to such conditions as may be prescribed by or under the provisions of
this Act, Statutes may, consistently with this Act, provide for all or any of the
following matters, namely :

(1) conferment of honorary degrees ;

(2) holding of convocation to confer degrees ;

(3) powers and functions of the officers of the University and their mode of
appointment, save as provided in this Act ;

(4) constitutions, powers and functions of the Authorities, Boards and
Committees of the University, save as provided in this Act ;

(5) institution and maintenance by the University of departments colleges,
institutes of research or specialised studies and hostels ;

(6) fees to be charged for courses of study and curricula prescribed by the
University and for admission to its examinations, degrees and diplomas ;

* Added by the University of Rajputana (Second Amendment) Act, 1950.

sk Ag
# Ad

amended by the Rajasthan Secondary Education Act, 1957.
ded by the University of Rajputana (Second Amendment) Act, 1950

## Omitted by the University of Rajputana (Second Amendment) Act, 1950.
* As amended by the University of Rajputana (Second Amendment) Act, 1950.



26
THE UNIVERSITY OF RAJASTHAN ACT

*(7)
(®)

)
(10)

(an
(12)

(13)

inspection and recognition, affiliation or approval of hostels, colleges and
nstitutions ;

conditions, governing the appointment, duties and remuneration of
examiners ;

acceptance and management of bequests, donations and endowments ;
registration of graduates and maintenance of the register of registered
graduates ;

procedure at meetings of the Senate and transaction of its business ;
constitution of pension, insurance, gratuity and provident fund for the
benefit of officers, teachers, clerical and inferior staff of the University ;
terms and vacations of the University ;

**(13A) provision for the establishment of the Co-ordination Committee to

(14
(15)

Statutes
28. (1)

(@)
3)

4)

6)

(6)

(N

consider the matters of common interest between the University, other
Universities and the State Governments ;

degrees, diplomas and other academic distinctions to be awarded by the
University ; and

all matters, which by this Act, are to be or may be prescribed by Statutes,
or which are dealt with in the statutes set out in the Schedule to this Act.

— how made

On the commencement of the Act, the Statutes of the University shall be
those set out in the Schedule.

The Statutes may be amended, repealed or added to by Statutes made by the
Senate in the manner hereinafter appearing.

The Syndicate may propose to the Senate the draft of any Statute to be
passed by the Senate. Such draft shall be considered by the Senate at its
next meeting. The Senate may pass the Statute, or a part of it, in the form
in which it has been proposed or may reject the Statute, or part of it, or
may return the Statute to the Syndicate for reconsideration, either in whole
or in part, together with any amendment which the Senate may suggest.

Where any Statute or part of a Statute has been returned to the Syndicate
for reconsideration, the Syndicate will formulate its opinion, which will be
placed before the Senate at its next meeting.

Where any Statute has been passed or a draft of a Statute or part thereof has
been rejected by the Senate, it shall be submitted to the Chancellor, who
may refer the Statute or draft back to the Senate for further consideration
or, in the case of Statute passed by the Senate, assent thereto or with-hold
his assent. A Statute passed by the Senate shall have no validity until it has
been assented-to by the Chancellor.

The Syndicate shall not propose the draft of any Statute affecting the
status, powers or constitution of any authority of the University until such
authority has been given an opportunity of expressing an opinion upon the
proposal. Any opinion so expressed shall be in writing and shall be
considered by the Senate, and shall be submitted to the Chancellor along
with the Senate’s decision in respect of the draft Statute.

Any member of the Senate may propose to the Senate the draft of any
Statute and the Senate may refer such draft for consideration to the
Syndicate, which may either reject the proposal or submit the draft to the
Senate in such form as Syndicate may approve, and the provisions of this
Section shall apply in the case of any draft so submitted as they apply in
the case of draft proposed to the Senate by the Syndicate.

* As amended by the Rajasthan Secondary Education Act, 1957.
**Added by the University of Rajasthan (Amendment) Act No. 19 of 1962.
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Ordinances—Scope

*29. Subject to such conditions as may be prescribed by or under the provisions
of this Act, the Syndicate may make Ordinances consistent with this and the
Statutes, to provide for all or any of the following matters, namely :

(1) courses of study and curricula to be laid down for all degrees and
diplomas of the University ;

(2) conditions under which students shall be admitted to courses of study
and curricula and examinations for degrees, diplomas and other
academic distinctions ;

(3) conditions of residence, conduct and discipline of students of the
University ;

(4) conduct of examinations ;

(5) recognition of supervisors for guiding research ;

(6) emoluments and conditions of service of University teachers ;

(7) mode of execution of contracts for, or on behalf of the University ;

®(8) rules to be observed and enforced by affiliated colleges in respect of
transfer of students;

(9) all matters which by this Act or the Statutes are to be or may be
provided for by Ordinances ; and

(10) generally all matters for which provision is, in the opinion of the
Syndicate, necessary for the exercise of the powers conferred or the
performance of the duties imposed upon the Syndicate by this Act or
the Statutes.

Ordinances —how made

30. (1) Save as otherwise provided in this Section, Ordinances shall be made by
the Syndicate, provided that no Ordinance concerning admission to the
University or to its examinations, courses of study, scheme of
examination, attendance, and appointment of examiners shall be
considered unless a draft of such Ordinance has been proposed by the
Academic Council.

(2) The Syndicate shall not have powers to amend any draft proposed by the
Academic Council under the provisions of sub-section (1), but may
reject it or return it to the Academic Council for reconsideration either in
whole or in part, together with any amendment which the Syndicate may
suggest.

(3) All Ordinances made by the Syndicate shall be submitted to the Senate,
and shall be considered by the Senate at its next meeting. The Senate
shall have power, by a resolution passed by a majority of not less than
two —thirds of the members voting, to cancel any Ordinance made by the
Syndicate and such Ordinance shall, from the date of such resolution, be
void.

* As amended by the University of Rajputana (Second Amendment) Act, 1950.
® As amended by the Rajasthan Secondary Education Act, 1957.
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Regulations

* 31

The Academic Council may, subject to the approval of the Syndicate, make
Regulations, consistent with this Act, the Statutes and the Ordinances,
providing for all matters which by this Act, the Statutes or the Ordinances
are to be provided for by Regulations and for all other matters solely lying
with its purview.

Rules
#31(A) Any authority of the University specified in clauses (iv), (v), (vi) and (vii) of

Section 17, and any other board of the University may subject to the
approval of the Syndicate, make Rules, consistent with this Act and the
Statutes, Ordinances and Regulations, providing for all matters solely
concerning the conduct of its own business.

Affiliated Colleges

32. The affiliated colleges shall be such as may after the commencement of this
Act, be recognised by the Syndicate in accordance with this Act and
Statutes, but shall include all colleges recognised at the commencement of
this Act as college of the University so long as such recognition continues.

*33.  Omitted.

Committee for selection of examiners

**34.

(1) Examiners shall be appointed by the Syndicate on the recommendation
of the Committee for the selection of examiners.

(2) If any examiner is unable to act for any cause and fresh appointment
cannot be made in time in the manner prescribed by sub-section (1), the
Vice-Chancellor shall have power to appoint another examiner to fill
the vacancy and shall communicate such appointment to the Syndicate.

(3)  The Syndicate shall not make any change in the recommendations
made by the Committee with regard to the appointment of examiners
except after recording specific reasons for any such change.

(4) The Committee for the selection of examiners in each subject or a group
of allied subjects shall consist of :-

(1) the Vice-Chancellor ;
(i1) the Deans of the Faculty concerned ;
(iii) the Convener of the Board of Studies concerned ; and

(iv) one member other than the Convener of the Board of Studies
concerned to be elected by the Board every year.

® As amended by the University of Rajputana (Second Amendment) Act, 1950.

# Added by the University of Rajputana (Second Amendment) Act, 1950.
* Omitted by the University of Rajasthan (Amendment) Act, No. 19 of 1962.
**Added by the University of Rajputana (Second Amendment) Act, 1950.
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Committee for the conferment of honorary degrees

** 34A. (1) There shall be a standing committee for the conferment of honorary

degrees consisting of the following namely :-

(1) the Vice-Chancellor ;

(i1) the Chief Justice of the High Court of Rajasthan ; and

(iii) the Dean of the Faculty concerned.

(2) No honorary degree, diploma or other academic distinction shall be
conferred on any person unless the proposal for the conferment

thereof has been :-

(a) originally made by the said committee
(b) approved of by the Syndicate ;

(c) passed by the Senate ; and

(d) confirmed by the Chancellor.

Provided that, in cases of emergency, such proposal may be
confirmed by the Chancellor on the recommendation of the said
Committee, if the recommendation has been approved by the

Syndicate.
* 34B. Omitted.

Finance

35. Subject to the provisions of this Act, the funds of the University shall be

provided and administered in the manner prescribed in the Statutes.

Accounts and Audit

A35-A. (1) The annual accounts and balance sheet of the University shall be

prepared by the comptroller under the direction of the Vice-Chancellor
and all moneys accruing to or received by the University from
whatever source and all amount disbursed or paid shall be entered in
the accounts.

(2) The Comptroller shall, before such date as may be prescribed by the

Statutes, prepare the annual financial estimates for the ensuing year.

(3) The annual accounts and the annual financial estimates prepared by the

Comptroller shall be placed before the Syndicate for approval and the
Syndicate may pass resolution with reference thereof and communicate
the same to the comptroller who shall take action in accordance
therewith.

(4) The annual accounts shall be audited in the prescribed manner by such

auditors as the State Government may direct and the cost of such audit
shall be a charge on the University fund.

(5) The accounts when audited shall be printed and copies thereof, together

with the audit report, shall be submitted by the Vice-Chancellor to the
Syndicate which shall forward them to the State Government with such
comments as may be deemed necessary.

(6) The University shall settle objections raised in the audit and carry out

such instructions as may be issued by the State Government on the
audit report.

* Omitted by the University of Rajasthan (Amendment) Act No. 19 of 1962
** Added by the University of Rajputana (Second Amendment) Act 1950
A Added by the University of Rajasthan (Amendment) Act No.6 of 2013
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Control of the State Government

A 35-B. Where the State Government funds are involved, the University shall
abide by the terms and conditions attached to the sanction of such funds
which may inter alia include prior permission of the State Government in
respect of the following, namely :-

(a) creation of the new posts of teachers, officers or other employees ;

(b) revision of the pay, allowances, post-retirement benefits and other

(©

(d

(e)
®

(2

benefits to its teachers, officers and other employees ;

grant of any additional or special pay, allowance or other extra
remuneration of any description whatsoever, including ex-gratia
payment or other benefits having financial implications, to any of its
teachers, officers or other employees ;

diversion of any earmarked funds other than the purpose for which it
was received.

transfer by sale, lease, mortgage or otherwise of immovable property ;

incur expenditure on any development work from the funds received
from the State Government for any purposes other than for which the
funds are received ; and

take any decision resulting in increased financial liability, direct or
indirect, for the State Government.

Explanation :- The above conditions shall also apply in respect of the
posts created from any other fund, which may, in the long term, be likely
to cause financial implications to the State Government.

Assumption
measure

of financial control by the State Government as emergency

A 35-C. (1) The State Government shall have the right to cause an inquiry to be

2

made, by such person or persons as it may direct, and to issue
directions to the University in respect of any matter connected with
the finances of the University where State Government funds are
concerned.

If the State Government is satisfied that owing to mal-administration
or financial mismanagement in the University a situation has arisen
whereby financial stability of the University has become insecure, it
may, by a notification, declare that the finances of the University shall
be subject to the control of the State Government and shall issue such
other direction as it may deem fit for the purpose and the same shall
be binding on the University.

Removal of names of registered graduates

36. The Syndicate shall, with the concurrence of not less than two-third of the

members of the Senate, have power to remove the name of any person

from the register of registered graduates.

A Added by the University of Rajasthan (Amendment) Act No.6 of 2013
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Filling of casual vacancies

37. (1) All casual vacancies among the members (other than ex-officio
members) of any authority or other body of the University shall be
filled, as soon as conveniently may be, by the person or body who
appointed, elected or co-opted the member whose place has become
vacant, and the person appointed, elected or co-opted to a casual
vacancy shall be a member of such authority or body for the residue of
that member’s term of membership.

(2) No act or proceeding of any authority, board or committee of the
University shall be invalidated by any vacancy in the body.

Provident Fund

38. The University shall constitute a provident fund for the benefit of its
officers, teachers, clerical staff and servants in such manner and subject to
such conditions as may be prescribed by the Statutes.

Restrictions on period of office of certain members of University Authorities

* 39. Notwithstanding anything contained in this Act or the Statutes there under,
a person nominated or elected to be a member of any of the University
Authorities specified in Section 17 in his capacity as the member of a
particular body or as the holder of a particular appointment shall hold office
so long only within the period of office prescribed by this Act or the
Statutes there under for the members of such Authority as he continues to
be the member of that body or the holder of that appointment, as the case
may be.

Registrar not to accept any remunerative work

**40. The Registrar shall not be offered nor shall he accept any remuneration for
any work in the University.

Provided that nothing in this section shall in any way affect his
emoluments and conditions of service determined under sub-section (2) of
Section 14.

Members of the Syndicate not to get remuneration

®41. No member of the Syndicate shall get any remuneration for any work done
by him for the University, whether as an examiner or as a tabulator. If,
however, a member of the Syndicate is specially invited to become an
examiner, the maximum amount of remuneration payable to him shall not
exceed one hundred rupees.

Books written by a member of the Board of Studies not to be prescribed

#42. No book written or published by any person who is the members of a Board
of Studies of the University shall be prescribed or recommended for study
for any examination of the University so long as such person remains a
member of the Board.

* As amended by the University of Rajputana (Amendment) Act, 1951
** Added by the University of Rajputana (Second Amendment) Act, 1950.

® Added by the University of Rajputana (Second Amendment) Act, 1950 and as
amended by the University of Rajputana (Amendment) Act, 1951.

# Added by the University of Rajputana (Second Amendment) Act, 1950 and
amended by the University of Rajasthan (Amendment) Act, No. 36 of 1987.
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Book prescribed or recommended not to be changed.

*43.

No book prescribed or recommended for any examination of the University
shall ordinarily be changed before a period of five years.

Reference to Government officers to be construed in case of change of
designation as reference to corresponding officers

* 44, Where any provision of this Act or of the Statutes, Ordinance, Regulation

or Rules refers to any officer of the Government by designation, then, if
that designation is altered or that office ceases to exist, the reference shall
be construed as a reference to the altered designation, or, as the case may
be, to such corresponding officer as the Government may direct.

Removal of difficulties

*45.

If any difficulty arises as to the first constitution or reconstitution of any
Authority of the University after coming into force of this Act or otherwise
in first giving effect to the provisions thereof and in giving effect to the
provisions of the University of Rajasthan (Amendment) Ordinance, 1987
the Government as occasion may require, may in consultation with the
Vice-Chancellor, by orders, do anything which appears to it necessary for
the purpose of removing the difficulty.

“Special provision”

**45A. Notwithstanding anything contained in any law for the time-being inforce,

the Chancellor may, in order to give effect to the provisions of the

University of Rajasthan (Amendment) Ordinance, 1987, in consultation

with the State Government, make such orders, as are deemed necessary, for

the transfer of :-

(a) any officer, teacher, employee or servant,

(b) any movable or immovable property or any rights or interest therein,

(c) any fund, grant, contribution donation, aid or benefaction received,
accrued or promised,

(d) any dues, liabilities or obligations incurred or lawfully subsisting in
favour of or against the University ;

(e) any will, deed or other document containing any request, gift or trust ;
from the University to any other University on such terms and
conditions as may be  determined in the orders.

Interpretation

# 46.

The provisions of the General Clauses Act, 1897 of the Central
Legislature, shall mutatis mutandis apply so far as may be, to this Act and
to the Statutes, Ordinances, Regulations and Rules thereunder in the same
manner as the apply to a Central Act.

* Added by the University of Rajputana (Second Amendment) Act, 1950 and
amended by the University of Rajasthan (Amendment) Act, No. 36 of 1987.

** Added by the University of Rajasthan (Amendment) Act No. 36 of 1987.
# Added by the University of Rajputana (Second Amendment) Act, 1950.
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THE RAJASTHAN UNIVERSITIES’ TEACHERS AND OFFICERS
(SELECTION FOR APPOINTMENT) ACT NO. 18 OF 1974.

(As amended to date)
An Act

to provide for special conditions of service of teachers and officers of the
Universities in Rajasthan and for matters connected therewith.

Be it enacted by the Rajasthan State Legislative Assembly in the Twenty-
fifth Year of the Republic of India as follows :-

°]. Short title and extent

(1) This Act may be cited as the Rajasthan Universities’ Teachers and
Officers (Selection for Appointment) Act, 1974.

(2) It extends to the whole of the State of Rajasthan.

2. Definitions
(1) In this Act, unless the subject or context otherwise requires :-
** (1) Omitted
(i1) “Faculty concerned ” means the faculty of the University
concerned in which :

(a) A vacancy in the post of a teachers to be filled up by
selection,
** (b) Omitted

(iii) “Head of Department concerned” means the Head of Department
of a subject taught in the faculty concerned and includes any
person who for the time being performs the functions of the
Head of Department in the University concerned in accordance
with the relevant law ;

(iv) “Officer” means the Registrar, the Deputy Registrar, the Asstt.
Registrar, the Librarian of a University and includes any other
Officer by whatever name designated and declared by the
statutes to be an officer of that University ;

* (v) “Rules” means rules made by the Syndicate under this Act ;

(vi) “Relevant law” means an enactment of the Rajasthan State
Legislature establishing a University in Rajasthan, and it include
the Statutes, Ordinance, bye-laws, rules, notification or orders
made there under and as amended from time to time.

® As amended by the Rajasthan Universities’ Teachers and Officers
(Special Conditions of Service) (Amendment) Act, No.18 of 1984.

* As amended by the Rajasthan Universities’ Teachers and Officers
(Special Conditions of Service) (Amendment) Act, No.24 of 1976.

** As deleted by the Rajasthan Universities’ Teachers and Officers
(Selection for appointment) (Amendment) Ordinance, 1997.
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®(vii) “Schedule” means a schedule to this Act ;

®(viii) “Syndicate” in relation to a University means the Syndicate and
where there is no Syndicate, the Board of management or such
other body, by whatever name called, of that University
constituted by the relevant law ;

*(ix) “Teacher” means a Professor, Reader or a Lecturer of any
Faculty of a University and such other person, by whatever name
designated by or under the relevant law, imparting instruction, or
conducting and guiding research or extension programmers in a
University ;

(X) “University ” means a University established in Rajasthan by an
Act of the State Legislature ;

****(x1) “University concerned” means the University in which a vacancy
in the post of a Teacher or an officer is to be filled up under and
in accordance with the provisions of this Act ; and

®(xii) “Vice-Chancellor” means the Vice-Chancellor of the University
concerned, and includes any person who for the time being is
carrying on the functions of the office of the Vice-Chancellor of
the University concerned according to the relevant law.
(2) All other expressions used but not defined in this Act shall have the
meaning respectively assigned to them under the relevant law.

(3)  Restrictions on appointments of Teachers and Officers.

(1) Notwithstanding anything contained in the relevant law, as from the
commencement of this Act, no teacher and no officer in any University
in Rajasthan shall be appointed except on the recommendations of the
Selection Committee constituted under section 4.

**(2) Every appointment of a teacher or of an officer in any University made
in contravention of sub-section (1) shall be null and void. Provided that
the University may, with prior permission of the State Government,
extend the term of appointment of such adhoc or urgent temporary
teachers who were appointed as stop gap arrangement prior to and
working as such immediately before the commencement of the
Rajasthan  Universities Teachers and Officers (Selection for
appointment) Amendment Act, 2003 (Act No. 7 of 2003) for a period
of six month at a time until regular appointment are made in
accordance with sub-section (1).

® As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act, No.18 of 1984.
* As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act, No.24 of 1976.
** As amended by the Rajasthan Universities’ Teachers and Officers (Selection
for Appointment) (Amendment) Act, 2003.

**#**As amended by the Rajasthan Universities’ Teachers and Officers
(Selection for appointment) (Amendment) Ordinance, 1987.
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**% 8(3) Omitted

* Explanation:-The expression “appointed” in sub-section (1) shall mean
appointed initially and not appointed by way of promotion.

(4) Appointment of officers on deputation
1. Notwithstanding anything to the contrary contained in this act or the
relevant law, if the Vice chancellor of the University concerned is of
the opinion that :-

(a) efficient and proper management of the administrative affairs of
the University so requires ; or

(b) for any good reason, the University is not able easily to fill up a
vacancy on the post of Registrar in that University in
accordance with the provisions contained and the procedure
provided elsewhere in this Act and the relevant law ;

** (c) Omitted

he may make a request in writing to the State Government to place
the services of any officer of the State Government having
administrative experience in the affairs of the State of at least five
years, at the disposal of that University for appointing him to the
post of the Registrar of the University for a period not exceeding
three years in the first instance and the State Government may, after
considering such a request, place the service of such an officer of
the State Government at the disposal of the University for such
appointment and thereupon the authority competent in the
University concerned to make appointment to the post of Registrar
shall appoint such officer of the State Government as Registrar of
that University for a period not exceeding the period as aforesaid.

2. An appointment of an officer of the State Government as Registrar
of any University shall for all purpose be valid and shall not be
liable to be questioned on the ground that the appointment has been
made in contravention of any other provision of this Act or of the
relevant law whether such contravention relates to qualification or
experience laid down about eligibility for appointment to the post of
Registrar in that University or to the procedure provided for
selecting or appointing a person to such post in this Act or in such
law or both.

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act, No.18 of 1984.

** Deleted by the Rajasthan Universities’ Teachers and Officers (Selection for
Appointment) (Amendment) Act, 2003.

***Deleted by the Rajasthan Universities’ Teachers and Officers (Selection for
Appointment) (Amendment) Act, 2003.

® As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act, No.10 of 1984.
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3. If a further request in writing of the nature referred to in sub-section
(1) is made by the Vice-Chancellor of the University concerned the
term of deputation of the officer of the State Government appointed
as Registrar of that University under the said sub-section may be
agreed to by the State Government to be extended for a further
period not exceeding one year.

4. Notwithstanding anything to this contrary contained in the relevant
law or elsewhere in this Act :-

(a) The Finance Officer (by whatever name designated in a
University) to be appointed as such in the University concerned
shall, and

(b) An Engineer, a Security Officer, an Officer on special Duty, an
Estate Officer or such other officer or officers (by whatever
name designated in a University) as may be specified in the
rules, may
be an officer of the State Government sent on deputation for
that purpose to such University.

*(5)  Constitution of Selection Committees

(1) For every selection of a teacher or of an officer in a University, there
shall be constituted a committee consisting of the following :-

(i) Vice-Chancellor of the University concerned, who shall be the
Chairman of the committee ;

(i) An eminent educationist to be nominated by the Chancellor for a
period of one year;

(iii))An eminent educationist to be nominated by the State
Government for a period of one year ;

(iv) One member of the Syndicate to be nominated by the State
Government for a period of one year ; and

(v) Such other persons as members specified in column 2 of the
Schedule for the selection of the teachers and officers mentioned
in column 1 thereof :

Provided that where the appointment of a teacher is to be
made in the Faculty of Agriculture in any University or in any
University College imparting instruction or guiding research in
agriculture, there shall be one more expert to be nominated by the
Syndicate out of a panel of names recommended by the Indian
Council of Agriculture Research :

Provided further that the selection committee for teaching
posts in the Faculty of Engineering and Technology shall also includ
an expert to be nominated by the Syndicate out of a panel of names
recommended by the All India Council of Technical Education.

* As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 24 of 1976.
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*(2) The eminent educationists nominated under clause (ii) and clause (iii)
of sub-section (1) and the member of the Syndicate nominated under
clause (iv) of the said sub-section shall be members of every selection
committee constituted during the course of one year from the date of
his nomination :

Provided that the member of a selection Committee
nominated under clauses (ii), (iii) or (iv) of sub-section (1) shall
continue to be the member of every Selection Committee even after
the expiry of his term until a fresh nomination is made by the
Chancellor or, as the case may be, by the State Government subject,
however, that fresh nomination of such member for Selection
Committee shall be made within a period not exceeding three months
from the date of expiry of his term.

®(3) No person shall be eligible to be nominated as expert on any selection
committee in any one year if has been a member of any two selection
committees during the course of the same year.

6. Procedure of Selection Committee

#(1) The quorum required for the meeting of a selection committee
constituted under Section 5 shall not be less than five, out of which at
least two shall be the experts, if the selection to be made is for the post
of Professor or Reader and at least one shall be expert, if the selection
to be made is for the post of a Lecturer or any other post of a teacher
equivalent thereto. The quorum required for the meeting of a selection
committee for the selection of non-teaching posts shall be not less than
one-half of the number of members of the Selection Committee, out of
which at least one shall be an expert.

(2) The selection committee make it’s recommendations to the Syndicate,
if the Syndicate disapproves the recommendations of the selection
committee, the Vice-Chancellor of the University concerned shall
submit such recommendations along with reasons for disapproved
given by the Syndicate to the Chancellor for his consideration and the
decision of the Chancellor thereon shall be final.

(3) Every Selection committee shall be bound by the qualifications laid
down in the relevant law of the University concerned for the post of a
teacher or, as the case may be, of an officer.

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 9 of 1977.

®As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 24 of 1976.

#As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.
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*(4) The Selection Committee, while making its recommendations to the
Syndicate under sub-section (2), shall prepare a list of candidates
selected by it in order of merit and shall further prepare a reserve list in
the same order and to the extent of 50% of the Vacancies on the posts of
teachers or officers for which the selection committee was constituted
under sub-section (1) of section 5 and shall forward the main list and
the reserve list along with its recommendations to the Syndicate.

*7  Dis-qualification for sitting as member in selection committees

A person shall be dis-qualified from sitting as a member of any selection
committee and from taking part in any selection under this Act if he is
personally interested in a candidate seeking selection to the post of a teacher
or an officer in any University.

*8  Vacancy or defect not to invalidate selections

Subject to the provisions as to the requirement of quorum, no act, proceeding
or selection made by a selection committee shall be questioned on the ground
of the existence of any vacancy or defect in the nomination of a member of
such committee.

*9  Transfer of Officers

(1) The Chancellor may, for administrative reasons, transfer an officer of a
University to any other University.

(2) Such officer upon his transfer shall carry with him to the University to
which he is transferred such other conditions of service as may be specified
in the order of transfer.

®10 Reservation of posts

Notwithstanding anything contained in the relevant law, as from the date of
commencement of the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act, 1984, there shall be reserved by the
University concerned, 16% posts for Scheduled Castes and 12% posts for
Scheduled Tribes Candidates for appointment to the posts of Teachers and
officers to be appointed in the University in pursuance of every selection
made under this Act :

Provided that if, in any selection, persons belonging to such castes or
such tribes are not appointed in such percentage as is provided for in this
section whether by reasons of their not having applied for selection or by
reason of their not having been selected, the number of posts by which such
percentage falls short shall be carried forward upto a maximum period of
three years.

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 24 of 1976.

®*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.
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®11. Transitional provisions relating to ex-cadre promotion Scheme

Personal promotion granted against ex-cadre posts under the erstwhile
Scheme of personal promotion, shall be entirely personal to the Teacher
concerned and the ex-cadre post to which such personal promotion was
granted shall cease to exist as soon as the teacher promoted to such a post
ceases to hold that post permanently for any reason whatsoever, and on his
ceasing to hold such ex-cadre post the original post from which such
personal promotion was made of a teacher shall revive.

12. Act to have over-riding effect

(1) The provisions of this Act shall have effect notwithstanding anything
contained in the relevant law.

(2) So much of the relevant law as provided for the matters covered by this
Act shall, as from the commencement of this Act, cease to have effect
as respects those matters.

*13. Power to make rules

The Syndicate of the University concerned may make rules for carrying out
the provisions of this Act.

14. Repeal and Saving

(1) The Rajasthan Universities’ Teachers and Officers (Special Conditions
of Service) Ordinance 1974 (Ordinance No. 17 of 1974) promulgated
on the 21% day of July, 1974 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under
the corresponding provisions of this Act as if this Act has commenced
on the 21% day of July 1974

Sec. 16 of the Rajasthan Universitie’s Teachers and Officers Special
Conditions of Service Amendment) Act, 1984.

Savings and Validation

Notwithstanding the expiry of the Rajasthan Universities’ Teachers and
Officers (Special Conditions of Service) (Amendment) Ordinance, 1983
(7 0f 1983), all actions taken or things done :-

(a) During the period the said Ordinance was in force ; or

(b) During the period commencing with the expiry of the said Ordinance
and extending upto the date of commencement of this Act,

If taken or done in accordance with the provisions of the Principal Act as
amended by the said Ordinance shall be and shall be deemed always to
have been lawfully or validly taken or done and shall not be liable be
questioned before any Court, Tribunal or Authority by any person or
authority on the ground that the said Ordinance was not in force.

*As amended by the Rajasthan Universities’ Teachers and Officers (Selection for
appointment) (Amendment) Ordinances, 1997.

®*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.
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**FIRST SCHEDULE

1. Dean or Associate Dean of College or Three experts not connected with
Dean of Student Welfare and Director the University concerned to be
of the School of Basic Sciences and nominated by the Vice-Chancellor
Humanities, Director of Research of the University concerned out of a
Station, Director of Agricultural panel of names recommended by
Experiment  Station, Director of the Academic Council of such
Extension Education and Associate University.

Director or any other teacher having
his pay in the scale not lower than that
of the Professor.

2. Professor. *(i) Dean or, as the case may be
Chairman of the faculty if he is
a Professor ; with reference to
the Agriculture wing of Mohan
Lal  Sukhadia  University,
however , the Chairman of the
faculty concerned, the Dean or,
as the case may be, the
Director of the College
concerned, the Director,
Research concerned and the
Director, Extension Education.

*(ii) Head of the Department
concerned if he is a Professor,
otherwise the senior-most
Professor in the department.

(iii) Three experts not connected
with the University concerned
having special knowledge in
the subject in which a
Professor is to be appointed, to
be nominated by the Vice-
Chancellor of the University
concerned out of a panel of
names recommended by the
Academic Council of such
University.

**As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 24 of 1976.

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.

®*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.
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3. Reader, Lecturer & any other *(i) Dean or, as the case may be

teacher having his pay in the scale
of a Reader or a Lecturer but lower
than that of the Professor.

4. Registrar, Deputy  Registrar,
Assistant Registrar or any other
officer having the pay-scale

equivalent to or lower than that of
the Registrar and Deputy Registrar
but not lower than that of the
Asstt. Registrar.

5. Librarian

*(iii)

Chairman of the faculty if he is a
Professor ; with reference to the
Agriculture wing of Mohan Lal
Sukhadia University, however,
the Chairman of the faculty
concerned, the Dean or, as the
case may be, the Director of the
College concerned, the Director,

Research concerned and the
Director, Extension Education.
*(ii) Head of the Department

concerned if he is a Professor,
otherwise the senior-most
Professor in the department.

Two experts not connected with
the University concerned having
special knowledge in the subject
in which a Reader, Lecturer or
any other such teacher is to be
nominated by the Vice-Chancellor
of the University concerned out of
a panel of names recommended
by the Academic Council of such
University.

One expert not connected with the
University concerned to be nominated
by the Vice-Chancellor of such
University.

Three experts not connected with the
University concerned having special
knowledge of Library Science and
Library =~ Administration, to  be
nominated by the Vice-Chancellor of
the University concerned out of a panel
of names recommended by the
Syndicate of such University.

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 9 of 1977.

®*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.
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6. Deputy Librarian, Assistant Two experts not connected with the
Librarian or Junior Technician in ~ University concerned having special
the Library or any other officers knowledge of Library Science and
in the Library having his pay ina  Library Administration, to be nominated
scale not lower than that of the by the Vice-Chancellor of such
Lecturer. University.

*Explanations-1. The expression “expert or experts not connected with the
University concerned”, wherever used in the Schedule, shall
mean such experts who are neither in the employment of the
University concerned nor are members of the Senate, Board
of Management, Syndicate or the Academic Council of such
University at the time when the selection committee is
constituted.

*II Three or, as the case may be, two experts to be nominated by
the Vice-Chancellor of the University concerned for the
selection of the teachers specified at serial numbers 1,2 and
3 in column 1 of the Schedule shall be chosen by him on the
advice of a committee consisting of a member of the
Rajasthan Public Service Commission to be nominated by
the State Government after consultation with the Chairman
of the said Commission who will be the Chairman of the
Committee, the eminent educationist nominated under clause
(ii1) of sub-section (1) of Section 5 and the member of the
Syndicate nominated under clause (iv) of the said sub-
section of the said section and said committee shall from out
of the panel of names recommended by the Academic
Council recommend to the Vice-Chancellor of the
University concerned names of at least twelve experts for
each selection committee which shall be in order of priority.

* *SECOND SCHEDULE

Omitted

*As amended by the Rajasthan Universities’ Teachers and Officers (Special
Conditions of Service) (Amendment) Act No. 18 of 1984.

®As deleted by the Rajasthan Universities’ Teachers and Officers (Selection for
appointment) (Appointment) Ordinances, 1997.
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THE RAJASTHAN PUBLIC EXAMINATION
(PREVENTION OF UNFAIRMEANS) ACT NO. 27 OF 1992.

An Act

to prevent the leakage of question papers and use of unfairmeans at Public

Examination and to provide for matters connected therewith and incidental
thereto.

Be it enacted by the Rajasthan State Legislature in the forty- third year of the

Republic of India as follows :-

I

Short title, extent and commencement :-

(1) This Act may be called the Rajasthan Public Examination (Prevention of
Unfair means) Act, 1992.

(2) It shall extend to the whole of the State of Rajasthan,

(3) It shall come into force at once,

Definition-In this Act :-

(a) “Examination Centre” means any placed fixed for holding public
examination and includes the entire premises attached thereto ;

(b) “Public Examination” means any of the examinations specified in the
schedule.

(c) “Unfairmeans” in relation to an examination while answering question in
a public examination, means the unauthorized help from any person or
from any material written, recorded or printed, in any form, whatsoever,
or the use of any unauthorized telephonic wireless or electronic or other
instrument or gadget ; and

(d) The words and expressions used herein and not defined, but defined in the
Indian Penal Code (45 of 1860) have the meaning respectively assigned to
them in that code.

Prohibition of use of unfairmeans- No person shall use unfairmeans at any
public examination.

Unauthorized possession or disclosure of question paper-No person who is
not lawfully authorized or permitted by virtue of his duties so to do shall
before the time fixed for distribution of question papers to examinees at a
public examination :-
(a) Procure or attempt to procure or possess, such question paper or any
portion or copy thereof or,
(b) Impart or offer to impart, information which he knows or has reason to
believe to be related to, or derived from or to have a bearing upon such
question paper.

Prevention of leakage by person entrusted with examination Work-No person
who is entrusted with any work pertaining to public examination shall,
except where he is permitted by virtue of his duties so to do, directly or
indirectly divulge or cause to be divulged or make known to any other person
any information or part thereof which has come to his knowledge by virtue
of the work being so entrusted to him.
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6. Penalty-whoever contravenes or attempts to contravene or abets the
contravention of the provisions of section 3 or section 4 or section 15 shall
be punished with imprisonment for a term which may extend to three years
or with fine which may extend to two thousand rupees or with both.

7. Penalty for offence with preparation to cause hurt-whoever commits an
offence punishable under section 6 having made preparation for, causing
death of any person or causing hurt to any person or assaulting any person or
for wrongfully restraining any person or for putting any person in fear of
death or hurt or assault or wrongfully restraint shall be punished with
imprisonment for a term which may extend to three years and shall also be
liable to fine which may extend to five thousand rupees.

8. Power to amend Schedule-The State Government may by notification in the
Official Gazette, include in the Schedule any other public examination in
respect of which it considers necessary to apply the provisions of this Act
and upon the publication in the Official Gazette the schedule shall be deemed
to have been amended accordingly.

The Schedule
(Section 2)

. Any examination conducted by the Board of Secondary Education for Rajasthan
under the Rajasthan Secondary Examination Act, 1957 (Act No. 42 of 1957).

. Any examination conducted by any University established by law in India

. Any examination conducted by the Rajasthan Public Service Commission or
Union Public Service Commission.
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EDUCATION (GR. 1V.) DEPARTMENT

NOTIFICATION

Jaipur, November 4, 1988

S.0. 170.-In exercise of the powers conferred by the Section 5 of the

University of Rajasthan Act, 1946, read with Section 6 of the University of Ajmer

Act, 1987 (Act No. 3 of 1987), the State Government hereby terminate the territorial

jurisdiction and so also the affiliation of the University of Ajmer over the colleges

specified below, and also hereby extend the jurisdiction and affiliation of the

University of Rajasthan over them with immediate effect, namely:

bl

0 oo

10.
. Government Shastri Sanskrit College, Chirawa, District, Jhunjhunu.
12.
13.
14.

15.

16.
17.

18.
19.
20.
21.

Jain Teachers Training College, Alwar.
Shri Bajrang Teachers Training College, Deeg, Bharatpur.
Gopikrishan Peeramal Teachers Training College, Baggar, District Jhunjhunu.

Arya Vidyapeeth Girls Teachers Training College, Bhusawar, District
Bharatpur.
Indragandhi Balika Niketan B.Ed. College, Ardawata, Jhunjhunu.

Mabharaja Surajmal Teachers Training College, Bharatpur.

Shri S.P. Roongta Acharya Sankrit College, Baggar, Jhunjhunu.

S.S Vedvedang Acharya Sanskrit College, Chirawa, Jhunjhunu.

Seth Baldevdas Bajoria Acharya Sanskrit College, Fatehpur, District Sikar.
Birla Acharya Sanskrit College, Pilani, District, Jhunjhunu.

Government Shastri Sanskrit College, Dausa, District, Jaipur.
Government Shastri Sanskrit College, Mahapura, District, Jaipur.

Seth Gorakhnath Rampratap Chamaria Shastri Sanskrit College, Fatehpur,
Distric, Sikar.

Shri  Shrikrishna Shasrti Government Sanskrit College, Maharajpura
(Talabgaon), District, Jaipur.

Sanatan Dharma Shastri Sanskrit College, Lalsot, District, Jaipur.

Government Dhuleshwar Acharya Sanskrit College, Monoharpura, District
Jaipur.
Shri Kalyan Government Shastri Sanskrit College, Sikar.

S.G.D Saharia Government Sanskrit College, Kaladera, District Jaipur.
Government Shastri Sanskrit College, Kotkasim, District Alwar.

Shri Rishikul Bharamcharyasharam Shastri Sanskrit College, Laxmanagarh,
District Sikar.

(No. F. 5 (15) Edu./Gr. IV/87.)
By order of the Governor,

P.B. Mathur
Education Commissioner & Secretary
to the Government.



46
THE UNIVERSITY OF RAJASTHAN ACT

T 4 (1)
IT—@us (11)
ST ARBR AT I IST—IMARIRAT gRT SINT fhy T

BT ST TAT SFRRGAAN |
fRrem (gu—a) faumT

CIEGCRl

SIQR, IR 4, 1988

Taal. 170 —3R favafqemery ffH. 1987 (1987) &1 3ifSfaw

(Fo 38) ®I &RT 6 & W1 Ufdd, WoRerd favafdened ff e 1946 &1 aRT 5
ERT Ue<l ¥fddl &1 YN &Rd §U ¥ WRPR, gRd g9 9 e faffds
AEIETerl R ¥ IR fAvafdenea &1 e AfRSIRAT dom \wgdr s9a gRT
A BT & AR B9 W ORI WHR [Jeafdenad &1 Afdariar siiR

AEgdl BT 39b T favaR o7 &l 8, arerfd —

P—
[ NS I )

16.
17.
18.
19.
20.
21.

p—
TS0 ® N ok w N~

S et gfieror HETfdemery afeer |

3N gy Rierh ufRreror Herfderery, S (\MRAYR) |

£ Mipwr GRS Rt gRieror weifdened, ars (Fg) |

I faemdie Afgen Riere ufkeror wgifdeney, YaeR (WRAYR) |
gf~a=T T qiferet Mavas, dius. Agifderey, sReEdr () |
HERTST GRoTl et uf2ieror Herfderney, wRayR |

£ T8, 0. BIel Imerd |RRd JEifdenerd a9 (SE[) |

T, U, J&d&IT 3R H¥qgd et forem@r (SE[) |

U3 FeIed S FIGIRAT 3R] W¥pd Felfdened, BugyR U@mEre] |

. fIsen manl v werfdererd, U |
. RIS AR ARpd Felfdererd, R (Fg) |

RISTHTY A ¥ Helfdeerd, S|

. XISHIY AT W Helfdernerd, JelRl (SAQR) |

AT TR THYATT FHRAT RS Hh HEIdeTerd, BasyR A@Ere! |

.3 AR WAREN SHIY HEIdeTed, HSRIGYRT dored  (Grar e

STAYR) |

# FATT WA AETAeed, dede (SRgR) |

RSO el¥eR AR W HelfdeTeard, HAEIYR (SAYR) |
2 BT IASTDHI AT Hpd AT, WD |

T, SISl HeRAT DI Fehd ABIdened, HIersyT |
RISTDHI AT G AEI LAY, BICHINTH (3TeAR) |

£ RN TEEASH ARA AR AR AT, AGHORTE (HTehv) |

AT % 5 (15) R (4) (87)
YT BT 3T A

GraLarRR

JATYh UG o e, e




THE UNIVERSITY OF RAJASTHAN ACT

47

e T A ol D

e e e e e
DXL =O

20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.
31.
32.

EDUCATION (GR. 1V.) DEPARTMENT

NOTIFICATION
Jaipur, October 29, 1988

S.0. 165.-In exercise of the powers conferred by the Section 5 of the
University of Rajasthan Act, 1946, read with Section 6 of the University of Ajmer
Act, 1987 (Act No. 38 of 1987), the State Government hereby terminate the
territorial jurisdiction and so also the affiliation of the University of Ajmer over the
colleges specified below, and also hereby extend the jurisdiction and affiliation of
the University of Rajasthan over them with immediate effect, namely:-

L.B.S Government College Kotputli, Distt. Jaipur.

Government College Dausa Distt., Jaipur.

Baba Bhagwan Das Government College Chimanpura Distt. Jaipur.
Government College Bandikui, Distt. Jaipur.

Government College Kaladera, Distt. Jaipur.

Government College Sambhar Lake, Distt. Jaipur.

Government College Dholpur, Distt. Dholpur.

Seth G.B Poddar College, Nawal Garh, Distt. Jhunjhunu.

Seth Moti Lal College, Jhunjhunu. Distt. Jhunjhunu.

S.K. Sabu College Pilani, Distt. Jhunjhunu.

Chirawa College Chirawa, Distt. Jhunjhunu.

G.D College Baragaon, Distt. Jhunjhunu.

S.S College Mukandgarh, Distt. Jhunjhunu.

Indira Gandhi Balika Niketan Ardawata, Distt. Jhunjhunu.

J.B. Shah Girls College, Distt. Jhunjhunu.

Baba Mugippa Law College, Distt. Jhunjhunu.

Indermani Home Science Shiksha Niketan Pilani, Distt. Jhunjhunu.
Kesri Devi Gyan Mandir Mukandgarh, Distt. Jhunjhunu.

Seth Gangadhar Shiv Bhagwan Commerce College, Baggar,
Jhunjhunu.
Nawalgarh Girls College Nawalgarh, Distt. Jhunjhunu.

Sheksaria Girls College Nawalgarh, Distt. Jhunjhunu.
Vinodini College Khetri Distt. Jhunjhunu.

M.S.J. College Bharatpur Distt. Bharatpur.

Rameshwari Devi Govt. Girls College Bharatpur Distt. Bharatpur.
Govt. College Deeg, Distt. Bharatpur.

Arya Mabhila College Bhusawar, Distt. Bharatpur.
Bankey Bihari Girls College Deeg, Distt. Bharatpur.
Government College, Sikar Distt. Sikar

Government College, Neem-Ka-Thana Distt. Sikar.
Govt. College, Ramagarh (Shekhawati) Distt. Sikar

Shri Krishana Satsang Balika College, Sikar Distt. Sikar.
B.D. Todi College, Laxman Garh, Distt. Sikar.

Distt.



48
THE UNIVERSITY OF RAJASTHAN ACT

33.
34.
35.
36.
37.
38.
39.
40.

Seth G.R. Chamaria College Fatehpur Shekhawati, Distt. Sikar.

Shri Ramkrishna Dhanuka Girls College Fetehpur Shekhawati Distt. Sikar.
Government Arts College, Alwar Distt. Alwar.

Raj Rishi College, Alwar Distt. Alwar.

G.D. Girls College, Alwar Distt. Alwar.

Government College, Behror Distt. Alwar.

Government College, Rajgarh (Alwar) Distt. Alwar.

Arya Kanya College, Alwar Distt. Alwar

(No.F. 5 (15) Edu./Gr. IV/87).
By order of the Governor,

P.B. Mathur
Commissioner & Secretary to Govt.
Education Deptt. Rajasthan, Jaipur.
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Reged. No. RJ 2539
RAJASTHAN GAZETTEE
Extraordinary.

Published by Authority

Asadha 31, Friday, Saka 1910-July 22, 1988,
LEGISLATIVE DRAFTING DEPARTMENT
NOTIFICATION
Jaipur, July 22, 1988

No. F. 4 (6) Vidhai/88- the Following ordinance promulgated by the
Governor of the State of Rajasthan on the 21% day of July, 1988 is hereby published
for general information :-

THE UNIVERSITY OF RAJASTHAN (AMENDMENT)
ORDINANCE, 1988

(Ordinance No. 5 of 1988)
(Promulgated by the Governor on the 21* day of July, 1988)
An
Ordinance

further to amend the University of Rajasthan Act, 1946

Whereas the Rajasthan Legislative Assembly is not in session and the
Governor of the State of Rajasthan is satisfied that the circumstances existing which
render it necessary for him to take immediate action,

Now, therefore, in exercise of the powers conferred upon him by clause (I)
of Article 213 of the Constitution of India, the Governor hereby promulgates in the
Thirty-ninth Year of the Republic of India, the following Ordinance, namely :-

1. Short title and Commencement-(1) This Ordinance may be called the
University of the Rajasthan (Amendment) Ordinance, 1988. (2) It shall come
into force at once.

2. Amendment of Section 5 of the University of Rajasthan Act, 1946- In Section
5 of the University of Rajasthan Act, 1946 :-

(a)
(b)

(©)

(d)

For the expression ‘its constituent colleges, the expression “all its
constituent colleges” shall be Substituted.

between the expression “institution and institutes” and the expression “all
such colleges” the expression “other than the Institute of Correspondence
Studies” shall be inserted and shall be deemed to have always been
inserted,

after the expression “other than the Institute of Correspondence Studies”
inserted as aforesaid the expression” “and all other colleges, institutions
and institutes situated within the Municipal limits of Jaipur” shall be
inserted, and

for the expression “and the Malviya Regional Engineering College, Jaipur
and the Engineering College, Kota” the expression “all the Engineering
Colleges, institutions and institutes in the State except the M.B.M.
Engineering College, Jodhpur, and such other Colleges, institutions and
institutes in the State as the State Government may, by notification in the
official Gazette, direct”, shall be substituted.

Sd/-

Sukhdev Prasad
GOVERNOR OF RAJASTHAN
Sd/-
P.A. Sinha
Secretary to the Government
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(Group -1II)
NOTIFICATION
Jaipur October 15, 1997

No. F. 4 (3) Vidhai-2/97- In pursuance of clause (3) of Article 348 of the
Constitution of India, the Government is pleased to authorize the publication in the
Rajasthan Gazette of the following translation in the English language of Rajasthan
Vishvavidhyalayon ke Adhyapak Tatha Adhikari (Niyukti ke Liye Chayan)
(Sansodhan) Adhyadesh. 1997 (1997 Ka Adhyadesh Sankhya I) made and
promulgated by him on the 13™ day of October, 1997:-

(English Translation)
THE RAJASTHAN UNIVERSITIES’ TEACHERS AND OFFICERS
(SELECTION FOR APPOINTMENT) (AMENDMENT)
(Ordinance No. 1 of 1997)
[Made and promulgated by the Governor on the 13" day of October. 1997]
An
Ordinance
Further to amend the Rajasthan Universities’ Teachers and Officers
(Selection for Appointment) Act, 1974
Whereas the Rajasthan State Legislature is not in session and the
Governor of the State of Rajasthan is satisfied that the circumstances exist which
render it necessary for him to take immediate action;
Now, therefore, in exercise or the powers conferred by clause (I) of
Article 213 of the constitution of India the Governor hereby promulgates in the
Forty-eighth Year of the Republic of India the following Ordinance namely:-
1. Short title and Commencement-(1) This Ordinance may be called
the Rajasthan Universities’ Teachers and Officers (Selection for Appointment)
(Amendment) Ordinance. 1997.

(2) it shall be deemed to have come into force on and from the 3™ day of March,
1997.

2. Amendment of Section 2, Rajasthan, Act No. 18 of 1974- In sub-
section (1) of the Rajasthan Universities’ Teachers and Officers (Selection for
Appointment) Act, 1974 (Rajasthan Act No. 18 of 1974), hereinafter referred to as
the principal Act :-

(a) The existing clauses (i-a) and (ii) (b) shall be deleted ; and

(b) For clause (xi), the following clause shall be substituted, namely:-

(x1) “University concerned” means the University in which vacancy in the
post of a teacher or an officer is to be filled up under and in
accordance with the provisions of this Act; and”.

3. Substitution of section 11, Rajasthan Act No. 18 of 1974- For the
existing section 11 of principal Act, the following shall be substituted, namely :-

“11. Transitional provision relating to ex-cadre promotion scheme.-personal
promotion granted against ex-cadre posts under the erstwhile scheme of personal
promotion, shall be entirely personal to the teacher concerned and the ex-cadre
post to which such personal promotion was granted shall cease to exist as soon as
the teacher promoted to such ‘a post ceases to hold that post permanently for any
reason whatsoever, and on his ceasing to hold such ex-cadre post, the original
post from which such personal promotion was made of a teacher shall revive”.
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4. Amendment of section 13, Rajasthan Act, No. 18 of 1974.- In section
13 of the principal Act, the expression “except the provisions contained in section
11° shall be deleted.

5. Deletion of Second Schedule.- The Second Schedule to the principal
Act shall be deleted.

6. Savings.- All the things done, actions taken or orders made under the
principal Act as amended by the Rajasthan Universities’ Teachers and Officers
(Selection for Appointment) (Amendment) Ordinance, 1996 (Ordinance No. 2 of
1996), even on or after 3™ day of March, 1997, the date on which the said Ordinance
No. 2 of 1996 ceased to operate, shall be deemed to have been done, taken or made
under the principal Act as amended by this Ordinance.

IR W1

Governor of Rajasthan

g Rig

Secretary to the Government
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(Group —II)
NOTIFICATION
Jaipur April 5, 2003

No. F. 4 (3) Vidhai-2/2003- In pursuance of clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorize the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan
Vishwavidhyalayon ke Adhyapak Tatha Adhikari (Niyukti ke Liye Chayan) (Sansodhan)
Adhiniyam, 2003, (Adhiniyam Sankhyank 7 of 2003) :-

(Authorized English Translation)

THE RAJASTHAN UNIVERSITIES’ TEACHERS AND OFFICERS
(SELECTION FOR APPOINTMENT) (AMENDMENT) Act, 2003
(Act No. 7 of 2003)

[Received the assent of the Governor on the 5™ day of April, 2003]
An Act

further to amend the Rajasthan Universities Teachers and Officers (Selection for
Appointment) Act, 1974.
Be it enacted by the Rajasthan State Legislature in the Fifty-fourth Year of the
Republic of India, as follows :-
1. Short title and commencement — (1) This Act may be called the Rajasthan
Universities’ Teachers and Officers (Selection for Appointment) (Amendment) Act,
2003

(2) It shall be deemed to have come into force on and from Ist January 2003.

2. Amendment of Section 3, Rajasthan Act No. 18 of 1974 — In section 3 of the
Rajasthan Universities’ Teachers and Officers (Selection for Appointment) Act,
1974 ( Act, 18 of 1974), hereinafter referred to as the principal Act, :-

(1) For the existing sub-section (2), the following shall be substituted, namely :-

“(2) Every appointment of a teacher or of an officer in any University made in
contravention of sub-section (1) shall be null and void :

Provided that the University may, with prior permission of the State
Government extend the term of appointment of such adhoc or urgent temporary
teachers who were appointed as stop gap arrangement prior to, and working as
such immediately before, the commencement of the Rajasthan University’
Teachers and Officers (Selection for Appointment) (Amendment) Act, 2003
(Act No. 7 of 2003), for a period of six month at a time until regular
appointment are made in accordance with sub-section (1)”, and

(i1) Existing sub-section (3) shall be deleted.

3. Amendment of section 4, Rajasthan Act No. 18 of 1974. — In sub-section (1) of
section 4 of the principal Act, :-
(1) In clause (b) for the expression “or” , appearing at the end, punctuation
mark “, shall be substituted; and
(i) Existing clause (c) shall be deleted.

4. Repeal and savings.- (1) The Rajasthan Universities’ Teachers and Officers
(Selection for Appointment) (Amendment) Ordinance, 2002 (Ordinance No. 1 of
2003 is hereby repealed.

(2) Notwithstanding such repeal, all actions taken or orders made under the
principal Act as amended by the said Ordinance shall be deemed to have been
taken or made under the principal Act as amended by this Act.

ST T, BRI

Secretary to the Government
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THE UNIVERSITY OF RAJASTHAN (AMENDMENT)
ACT, 2013
(Act No. 6 of 2013)

[Received the assent of the Governor on the 23" day of March, 2013]
An
Act
further to amend the University of Rajasthan Act, 1946.

Be it enacted by the Rajasthan State Legislature in the Sixty-fourth Year of the
Republic of India, as follows :-

1. Short title and commencement. — (1) This Act may be called the
University of Rajasthan (Amendment) Act, 2013.
(2) It shall be deemed to have come into force on and from 16™ January, 2013.

2. Amendment of section 9, University of Rajasthan Act, 1946.- In the
existing section 9 of the University of Rajasthan Act. 1946, hereinafter referred to as
the principal Act, after the clause (iii) and before the clause (iv) the following new
clause shall be inserted, namely:-

“(iiia) The Comptroller.”

3. Amendment of section 10, University of Rajasthan Act, 1946.- For the
existing section 10 of the principal Act, the following shall be substituted. Namely :-

“10. The Chancellor.- (1)The Governor of Rajasthan shall be the
Chancellor of the University and shall, by virtue of his or her office be the Head of
the University.

(2) The Chancellor shall when present preside at the Convocations of the
University.

(3) The Chancellor shall, by virtue of his or her office, be the Chairman of
the Senate and as such shall, when present, preside at the meetings thereof.

(4) The Chancellor shall have the right to cause an inspection, to be made
by such person or persons, as he or she may direct —

(a) of the University, its buildings, laboratories, libraries, museums,

workshops and equipments; or

(b) of any college, institution or hostel maintained by the University; or

(c) of the teaching and other work conducted or done by the University; or

(d) of the conduct of any examination held by the University.

(5) The Chancellor shall also have the right to cause an inquiry to be made
by such person or persons as he or she may direct in respect of any matter connected
with the University.

(6) The Chancellor shall, in every case, give notice to the University of his
or her intention to cause an inspection or inquiry to be made and the University shall
be entitled to be represented at such inspection or inquiry.

(7) The Chancellor, shall communicate to the Vice-Chancellor his or her
views with reference to the results of such inspection or inquiry, and the Vice-
Chancellor place the same before the Syndicate for communicating the views of the
University, within the time fixed by the Chancellor.

(8) After ascertaining the opinion of the University thereon, the Chancellor
shall advise the University upon the action to be taken and fix a time limit for taking
such action.

(9)The University, through the Syndicate, within the time limit fixed, report
to the Chancellor the action taken or proposed to be taken on the advice tendered by
the Chancellor.
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(10) If the University does not take action within the time limit fixed, or if
the action taken by the University is, in the opinion of the Chancellor, not
satisfactory, the Chancellor may, after considering any explanation offered or
representation made by the University, issue such direction as he or she may deem
fit and the University shall comply with such direction.

(11) if the University does not comply with such direction issued as per sub-
section (10) within such time as may be fixed in that behalf by the Chancellor, the
Chancellor shall at his or her discretion have power to appoint any person or body to
implement such direction and make such order as may be necessary for the expenses
thereof.

(12) Confirmation of the making, repeal or alteration of Statutes rests with
the Chancellor.

(13) The Chancellor shall have such other powers as may be conferred on
him or her by this Act or the Statutes.”

4. Amendment of section 12, University of Rajasthan Act, 1946.-For the
existing section 12 of the principal Act, the following shall be substituted, namely:-

“12. Vice-Chancellor.- (1) The Vice-Chancellor shall be a whole-time paid
officer of the University and shall be appointed by the Chancellor in consultation
with the State Government upon the recommendation of a Selection Committee
consisting of-

(a) One person nominated by the Syndicate not connected with the University or
any college thereof;

(b) One person nominated by the Chairman, University Grants Commission;

(¢) One person nominated by the Chancellor; and

(d) One person nominated by the State Government,
and the Chancellor shall appoint one of these persons to be the Chairman of the
Committee.

(2) The term of the office of the Vice-Chancellor shall be three years form
the date on which he or she enters upon his or her office or until he or she attains the
age of seventy years, whichever is earlier:

Provided that the same person shall be eligible for reappointment for a second
term.

(3) The Vice-Chancellor shall receive such pay and allowances as may be
determined by the State Government. In addition to it, he or she shall be entitled to
free furnished residence maintained by the University and such other perquisites as
may be prescribed.

(4) When a permanent vacancy in the office of the Vice-Chancellor occurs
by reason of his or her death, resignation, removal or the expiry of his or her term of
office, it shall be filled by the Chancellor in accordance with sub-section (1), and for
so long as it is not so filled, stop-gap arrangement shall be made by him or her under
and in accordance with sub-section (5).

(5) When a temporary vacancy in the office of the Vice-Chancellor occurs
by reason of leave, suspension or otherwise or when a stop-gap arrangement is
necessary under sub-section (4), the Registrar shall forthwith report the matter to the
Chancellor who shall make, on the advice to the State Government, arrangement for
the carrying on of the function of the office of the Vice-Chancellor.

(6) The Vice-Chancellor may at any time relinquish office by submitting,
not less than sixty days in advance of the date on which he or she wishes to be
relieved, his or her resignation to the Chancellor.
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(7) Such resignation shall take effect from the date determined by the
Chancellor and conveyed to the Vice-Chancellor.

(8) Where a person appointed as the Vice-Chancellor was in employment
before such appointment in any other college, institution or University, he or she
may continue to contribute to the provident fund of which he or she was a member
in such employment and the University shall contribute to the account of such
person in that provident fund.

(9) Where the Vice-Chancellor had been in his or her previous employment,
a member of any insurance or pension scheme the University shall make a necessary
contribution to such scheme.

(10) The Vice-Chancellor shall be entitled to travelling and daily allowance
at such rates as may be fixed by the Board.

(11) The Vice-Chancellor shall be entitled to leave as under :-

(a) leave on full pay at the rate of one day for every eleven days of
active service; and

(b) leave on half pay at the rate of twenty days for each completed year
of service :

Provided that leave on half pay may be commuted as leave on full pay on
production of medical certificate.”

5. Insertion of new sections, University of Rajasthan Act, 1946.-After the
existing section 35 and before the existing section 36 of the principal Act, the
following new sections shall be inserted, namely:-

“35-A. Accounts and audit.-(1) The annual accounts and balance sheet of
the University shall be prepared by the Comptroller under the direction of the
Vice-Chancellor and all moneys accruing to or received by the University from
whatever source and all amount disbursed or paid shall be entered in the accounts.

(2) The Comptroller shall, before such date as may be prescribed by the
Statutes. Prepare the annual financial estimates for the ensuing year.

(3) The annual accounts and the annual financial estimates prepared by the
Comptroller shall be placed before the Syndicate for approval and the Syndicate
may pass resolution with reference thereto and communicate the same to the
Comptroller who shall take action in accordance therewith.

(4) the annual accounts shall be audited in the prescribed manner by such
auditors as the State Government may direct and the cost of such audit shall be a
charge on the University fund.

(5) The accounts when audited shall be printed and copies thereof, together
with the audit report, shall be submitted by the Vice-Chancellor to the Syndicate
which shall forward them to the State Government with such comments as may be
deemed necessary.

(6) The University shall settle objections raised in the audit and carry out
such instructions as may be issued by the State Government on the audit report.

35-B. Control of the State Government.-Where the State Government
funds are involved, the University shall abide by the terms and conditions attached
to the sanction of such funds which may inter alia include prior permission of the
State Government in respect of the following, namely :-

(a) creation of the new posts of teachers, officers or other employees;
(b) revision of the pay, allowances, post-retirement benefits and other benefits to
its teachers, officers and other employees;
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(c) grant of any additional or special pay, allowance or other extra remuneration of
any description whatsoever, including ex-gratia payment or other benefits
having financial implications, to any of its teachers, officers or other
employees;

(d) diversion of any earmarked funds other than the purpose for which it was
received;

(e) transfer by sale, lease, mortgage or otherwise of immovable property;

(f) incur expenditure on any development work from the funds received from the
State Government for any purposes other than for which the funds are received;
and

(g) take any decision resulting in increased financial liability, direct or indirect, for
the State Government.

Explanation — The above conditions shall also apply in respect of the posts
created from any other fund, which may, in the long term, be likely to cause
financial implications to the State Government.

35-C. Assumption of financial control by the State Government as
emergency measure.-(1) The State Government shall have the right to cause an
inquiry to be made, by such person or persons as it may direct, and to issue
directions to the University, in respect of any matter connected with the finances of
the University, where State Government funds are concerned.

(2) If the State Government is satisfied that owing to mal-administration or
financial mismanagement in the University a situation has arisen whereby financial
stability of the university has become insecure, it may, by a notification, declare that
the finances of the University shall be subject to the control of the State Government
and shall issue such other directions as it may deem fit for the purpose and the same
shall be binding on the University.”

6. Repeal and savings.-(1) The University of Rajasthan (Amendment)
Ordinance, 2013 (Ordinance No. 5 of 2013) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions taken or orders
made under the principal Act as amended by the aforesaid Ordinance shall be
deemed to have been done, taken or made under the principal Act as amended by
this Act.

HhIRT T

Principal Secretary to the Government.
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THE UNIVERSITY OF RAJASTHAN (AMENDMENT)
ACT,2017
(Act No. 10 of 2017)

[Received the assent of the Governor on the 28" day of April, 2017]
An
Act
further to amend the University of Rajasthan Act, 1946.

Be it enacted by the Rajasthan State Legislature in the Sixty-Eight Year of
the Republic of India , as follows:-

1. Short title and commencement.- (1) This Act may be called the University
of Rajasthan (Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 12, University of Rajasthan Act, 1946.- For the
existing section 12 of the University of Rajasthan Act, 1946, the following shall
be substituted, namely:-

“12. Vice —Chancellor.- (1) The Vice Chancellor shall be a whole time paid
officer of the University.

(2) No person shall be eligible to be appointed as Vice-Chancellor unless he is a
distinguished academician having a minimum of ten years experience as Professor
in a University or College or ten years experience in an equivalent position in a
reputed research and/ or academic administrative organization.

(3) The Vice — Chancellor shall be appointed by the Chancellor in consultation
with State Government from amongst the persons included in the panel
recommended by the Search Committee consisting of-

(a) One person nominated by the Syndicate;
(b) One person nominated by the Chairman, University Grants Commission;
(c¢) One person nominated by the Chancellor; and
(d) One person nominated by the State Government,
and the Chancellor shall appoint one of these persons to be the Chairman of the
Committee.

(4) An eminent person in the sphere of the Higher Education not connected
with the University and its Colleges shall only be eligible to be nominated as the
member of Search Committee.

(5) The Search Committee shall prepare and recommend a panel of not less
than three persons and not more than five persons to be appointed as Vice-
Chancellor.

(6) For the purpose of selection of Vice —Chancellor, the Search Committee
shall invite applications from eligible persons through a public notice and while
considering the name of persons to be appointed as Vice-Chancellor, the Search
Committee shall give proper weightage to Academic excellence, exposure to the
Higher Education system in the country and adequate experience in Academic and
administrative governance and record its findings in writing and enclose the same
with the panel to be submitted to the Chancellor.

(7) The term of the office of the Vice- Chancellor shall be three years from
the date on which he enters upon his office or until he attains the age of seventy
years, whichever is earlier:

Provided that the same persons shall be eligible for reappointment for a
second term.
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(8) The Vice — Chancellor shall receive such pay and allowances as may be
determined by the State Government. In addition to it, he shall be entitled to free
furnished residence maintained by the University and such other perquisites as may
be prescribed.

(9) When a permanent vacancy in the office of the Vice —Chancellor occurs
by reason of the death, resignation, removal or the expiry of his term of office, it
shall be filled by the Chancellor in accordance with sub- section (3), and for so long
as it is not so filled, stop- gap arrangement shall be made by him under and in
accordance with sub- section(10).

(10) When a temporary vacancy in the office of the Vice —Chancellor occurs
by reason of leave, suspension or otherwise or when a stop-gap arrangement is
necessary under sub-section (9), the Registrar shall forth with report the matter to
the Chancellor who shall make, on the advice of the State Government, arrangement
for the carrying on of the function of the office of the Vice —Chancellor by any
other Vice —Chancellor of a State University .

(11) The Vice —Chancellor may at any time relinquish office by submitting,
not less than sixty days in advance of the date on which he wishes to be relived, his
resignation to the Chancellor.

(12) Such Resignation shall take effect from the date determined by the
Chancellor and conveyed to the Vice —Chancellor.

(13) Where a person appointed as the Vice —Chancellor was in employment
before such appointment in any other college, institution or University, he may
continue to contribute to the provident fund of which he was a member in such
employment and the university shall contribute to the account of such person in that
provident fund.

(14)Where the Vice —Chancellor had been in his previous employment, a
member of any insurance or pension scheme, the University shall make a necessary
contribution to such scheme.

(15) The Vice —Chancellor shall be entitle to travelling and daily allowances
at such rates as may be fixed by the Syndicate.

(16) The Vice —Chancellor shall be entitle to leave as under :-
(a) Leave on full pay at the rate of one for each every eleven days of
active service; and
(b) Leave on half pay at the rate of twenty days for completed year of
service;
Provided that leave on half pay may be commuted as leave on full pay
on production of medical certificate.

(17) The Vice-Chancellor shall be the Principal academic, administrative
and executive officer of the University and shall exercise overall supervision and
control over the affairs of the University. He shall have all such powers as may be
necessary for true observance of the provisions of this Act and Statutes.

(18) The Vice — Chancellor shall, where immediate action is called for, have
power to make an order so as to exercise any power or perform any function which
is exercised or performed by any Authority under this Act or the Statutes :

Provided that such action shall be reported to the Authority as would have in
the ordinary course dealt with the matter for approval ;

Provided further that if the action so reported is not approved by such
Authority not being the Syndicate, the matter shall be referred to the Syndicate,
whose decision shall be final and in case of the Authority being the Syndicate, the
matter shall be referred to the Chancellor whose decision shall be final.
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(19) The Vice — Chancellor may, on being satisfied that any action taken
or order made by any Authority is not the interest of the University or beyond the
power of such Authority, require the Authority to review its action or order. In case
the Authority refuses or fails to review its action or order within sixty days of the
date on which the Vice —Chancellor has so required, the matter may be referred to
the Syndicate or to the Chancellor, as the case may be, for final decision”.

HAIST AR T,
Principal Secretary to the Government.
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THE UNIVERSITIES’ LAWS (AMENDMENT) ACT, 2019
(Act No. 17 of 2019)

(Received the assent of the Governor on the 14™ day of August, 2019)

An
Act
Further to amend the Universities’ Laws.

Be it enacted by the Rajasthan State Legislature in the Seventieth Year of the
Republic of India, as follows :-

1. Short title and commencement.- (1) This Act may be called the
Universities” Law (Amendment) Act, 2019.

(2) It shall come into force at once.
2. Definitions.- In this Act, unless the context otherwise requires,-

(a) “University Law” means a University Act specified in the
Schedule; and

(b) “Schedule” means the Schedule to this Act.

3. Amendment of Universities’ Laws.- (i) The existing sub-section (2) of
the section as mentioned in Column No. 4 against each of the Universities’ Laws as
mentioned in Column No. 2 of the Schedule, shall be substituted by the following,
namely :-

“(2) No person shall be eligible to be appointed as Vice-Chancellor unless he
is, a distinguished academician having a minimum of ten years experience as
Professor in a University or college or ten years experience in an equivalent position
in a reputed research and or academic administrative organization and, of highest
level of competence, integrity, morals and institutional commitment™; and

(i) after the existing section as mentioned in Column No. 4 against each of
the Universities Laws as mentioned in Column No. 2 of the Schedule, new section
as mentioned in Column No. 5 shall be inserted namely :-

“Removal of Vice-Chancellor.-(1) Notwithstanding anything
contained in the Act, if at any time on the report of the State Government or
otherwise, in the opinion of the Chancellor, the Vice-Chancellor wilfully
omits or refuses to carry out the provisions of this Act or abuses the powers
vested in him. Or if otherwise appears to the Chancellor that the continuance
of the Vice-Chancellor in office is detrimental to the interest of the
University, the Chancellor may, in consultation with the State Government,
after making such inquiry as he deems proper, by order, remove the Vice-
Chancellor :

Provided that the Chancellor may, in consultation with the State
Government at any time before making such order, place the Vice-
Chancellor under suspension pending enquiry:

Provided further that no order shall be made by the Chancellor
unless the Vice-Chancellor has been given a reasonable opportunity of
showing cause against the action proposed to be taken against him.
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(2) During the pendency or in contemplation of any inquiry
referred to in sub-section (1) the Chancellor may, in consultation with the
State Government order that till further order —

(c) such Vice-Chancellor shall refrain from performing the
functions of the office of the Vice-Chancellor, but shall
continue to get the emoluments to which he was otherwise

entitled;

(d) the functions of the office of the Vice-Chancellor shall be
performed by the person specified in the order.”.

SCHEDULE
(See section 3)

S.No. Title Act No. No. of No. of New
Provision Provision
1 2 3 4 5
1. The University of Rajasthan Act Section 12 | Section 12 A
1946

2. The Jai Narayan Vyas University | ActNo. 17 of | Section 11 | Section 11 A
Act, 1962 1962

3. The Mohan Lal Sukhadia Act No. 18 of Section 11 | Section 11 A
University Act, 1962 1962

4. The Vardhman Mahaveer Open | Act No. 35 of Section 8 Section 8 A
University, Kota Act, 1987 1987

5. The Mabharshi Dayanand Act No. 38 of Section 19 | Section 19 A
Saraswati University Act, 1987 1987

6. The Maharaja Ganga Singh | ActNo. 13 of Section 11 | Section 11 A
University, Bikaner Act, 2003 2003

7. The University of Kota Act, 2003 Act No. 14 of Section 11 | Section 11 A
2003

8. The Raj Rishi Bhartrihari Matsya | Act No. 27 of Section 11 | Section 11 A
University, Alwar Act, 2012 2012

9. The Maharaja Surajmal Brij Act No. 28 of Section 11 | Section 11 A
University, Bhartpur Act, 2012 2012

10. The Pandit Deendayal Upadhyaya | Act No. 29 of Section 11 | Section 11 A
Shekhawati University, Sikar Act, 2012

2012

11. The Govind Guru  Tribal Act No. 31 of Section 11 | Section 11 A

University, Banswara Act, 2012 2012




